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LEGISLATIVE ASSEMBLY. 

The Assembly met in the Assembly Chamber of the Council House at 
Eleven of the Clock, Mr. President in the Chair. 

QUESTIONS AND ANSWER8~ 

RDOVAL 01' PRIVATE WATD MILL IN THE NOBTJI WEST FRoJiTID 
PRoVINCE. 

921. ·1Ir. Kullammad IIaDaI1 DaD: (4) Will Government please place 
on the table a statement showing: 

(i) the number of private water mills ordered by the Local Govern-
ment of the North Weat Frontier Province to be removed, 
showing the dates on which they had been built·, and 

(ii) the number of water mills on the district oanals. belonging to 
the Government? 

(b) Will Government be pleased to state the special re8SODS which 
neoessitated the deprivation of the owners of the'inoome pi their private 
mills, \\,hich they owned from time immemorial? 

(r.) Will Government be pleased to state if:-
(i) compensation has been awarded to the owners, and, if so, "'he-

ther the assessment of compensation was determined by 
arbitration or by Government officers, and 

(ii) in the latter case, why not by arbitrators appointed by Govern-
ment and millowners? 

(d) IR it. a fact that" b~' the removal of all private water mills in the 
Peshawar District, the revenue realized on the water milIa owned by the 
Government will considerably be increased? . 

(6) Will Government be pleased to state the number of appeals pre-
ferred by the owners of the water mills to the Revenue (lommislioner, 
North West Frontier Province,and the number accepted? 

Mr. G. S. Bajpai: The information asked for is being collected and 
will he supplied to the Honourable Member. 

INQUIRY INTO THE CIRCUMS'l'ANCES OF LALA LAJPAT RAI'S DEATH. 
922. -Mr. Gaya PrlAd S1Dgh: What steps hav~ Government taken, or 

propose to take, with regard to the Resolution passed by this House on 
the 115th February, 192:9, regarding the inquiry int() 'the oircumstance. 
resulting ~ the death of Lala Lajpat nai? • 

( 15'71 ) A 
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'lilt BoDOarab1e 1Ir. 1. 0rerIr: The Govemor Genera.l in Council haa 
been unable to accept the recommendation contained in the Resolution. 

1Ir. X. S. ADe1:WiU GI)v.emment give lUly reasoos for not accepting 
the Resolution of this House? .  .  . 

ft, BOl101Uable •• I. 0NNr: The reason. were sta.ted on behalf of 
Govemment in the course of the debate on the subject. 

1Ir. G&ya Pruad S1D&h: Have Government communicated with the 
Secretary of IE.tate regarding. thiB Resolution ·since the passing of it> by the 
House? 

The BODoarable 1Ir. 1. Orer&r: The Resolution will reach the Secretary 
of StRte along with t,he proceedings of the House. 

1Ir. Gaya Pruad 1IDIIl: Have they received any reply to any com· 
munication they made? 

AD BODOurable Member: There has been no communication. 

1Ir. Gala Pruad SlDIh: Sir. my question was whether you have cabled 
to the Secretary of State the substance of the Resolution which was pllollsed 
by the House. 

ft, Hoaoarable 1Ir. 1. OrelV: No, Sir. 
Dr. B. S. MOODie: Was there any communication between this Govern-

ment and the Secretary of State on this point? 

fte BoDDu&b1. Xr. 1. Orll'&1': As regards this Resolution? 

Dr. B. I. XoaaJe: Yea. 

ne BODo1l1'&ble 1Ir. 1. Orerar: No, Sir. 

CoN8TBUCTIOll' 011' TRJII CHAKIA..SIDHWALJA RAILWAY. 

923. -Ill. Gaya Prua4 S1DIh: Is it proposed to Buney the possibility 
of constructing the Chakia-Sidhwalia line (Bengal and North·WeBtern 
nnilwRv) it: the near future? If so, when? 

1Ir. P. B. Bau: The project report of the line in question has been 
received and is under consideration. 

CoNSTRUOTION' OF THE RrTLAM-BANRW.UU·GALIAKOT RAn.WAY. 

~  -Mr. G&J. Pruad 8iqh: (a) Will Government be pleased to state 
jf the survey of t.he Rutlam-BantlwBra.-Galia.kot Railway (Bombay, Baroda 
rmd Central India Railway) in Central Indio., has heen complct,ed, nnd 
when the construction of the line is likely to be taken in hand? 

(b) Do Government propose to take this line via BaiIana whioh is an 
im]:crtnnt and growing centre, both from the point of view of goods and 
pnc>sengor trnffic? 

Xr. ». B. ltau: (a) The survey has not yet been oompleted. Until the 
survey report. has been received and. examined, Government are unable to 
say whether. itJs prospects Bra sufficientl;y good to justify its construetion. 
(b) One of the routes a.t present noder survey passes through Sailana. 



QUESTIONS AND ANSWhS. 

BONO'S GRAN'rED TO NOS·STJUXEB 'EMPLoYBES OF 'I'D EAST Jli;Dl4N RAILWAY 
AT HOWJLAB, I.ILLOOAH, ETC. ' 

9.23. .JIr. V.V. "CJIIMl: (a) Will Govemm&nt be pleased 110 state wh.' 
lImC'unt of bonus has been given to the' non·a:triker employeee, both 
Eur,)J)(,/in snd Indian. including the clerks. aupervising std, subordinate. 
ODd lower subordinate staff of Howrah. Lillooah, Bally. Belur, OndaJ, and 
Aeansol? 

(I,) Will Government be pleased to state by whom that bonus hu bea 
sur.c·tiOn(ld? Has it been sanctioned by the Agent of the Eut Inm.. 
Railway or by the Railway Board? 

(0) If 8 ~ kiDd of bonus has been paid,· why h.ve the strikers been 
dOjlr.ived ot that favour? 

1Ir. P. B. Bau: (a) I lay on the table a copy of the Agent's oiroular 
-oD the subject of rewards to loyal staff. 

(ll) The Agent's proposal had the ~a  of the Governmellt of India. 

(c) The bonus was intJended for the staff who remained loy&l &DCi 
assisted the Administration during the difficult periods of the strike. 

CIRCULAR No. 481·A. E. 1393. 

~A  INDIAN RAILWAY. 

Agent'. OIBce. 

Oalcutta, ~  Awgv,t, 19tB. 

Reward, tn Loyal Stall. 

In ~  of the good work done by certain of tht'l .t&fr during t.he recent. 
.t.rilt. at. Lillooah. Howrah, Ondal. AB&nlOl and Sitarampur. I am pleased to announce 
the followin, rewarda. tog'tlther with the condit.ionl under which t.hey will be given :-

'1) To all permanent. employees, ot.lIer than oflicer. of the superior eat.&bliahment, 
whoae head quartan were located either permanently or temporarily in the 
fttrike area. notified below and who worked in them loyally during the 
strike. will be given a. bonua calculated at the rate of one· fourth of the pay 
already drawn for the period of the strike. 

(a) In addition to the above, any loyal staff who did 6lI:oeptionally good work 
under oonditions of great diacomfort. or intimidation, or who for pro-
longed periods worked extra hour. without extl'a remuneration. wiIl, on 
the recommendation of the Divisional Superintendent be given an additional 
bonus of !th pay for luch period, 

(3) No deduction will be made in reapect of the cost. of feeding. 
(4) Over 10 dlloYs absence without leave during t.ho period of the strike in the 

Howrah DiviBion. Stores and Block Signal workshops and 5 day. in the 
AB&nllOl Division, will disqualify for reward. 

The following are the strike art'a. to which theae orderl apply, and the period. 
of the .trike are shown in each caae: 

(1) Howrah (including Howl'ah station, Goods Shed and Yard, Shalimar, Ram· 
kristopur, Bulkea. and the Punjab Linea) and the Railway limits up_ to and 
including, Bally. but. excluding the LilIooah Shops-Period 6th Karch to 
8th July. 1928, boUl incluaive. 

(2) The Howra.h General StoreR and Block Signal workBhop-Period 6th Marck 
to 8t.h July, 1928, both inclusive. ,. 

At 
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~  S ~~ .tat.ion, Shed and Yard-Period 14th JWle to 2l1t June, both 
liiclGIJ .... 

(4) Ondal atation, Shed and Yard including Power Bouae and Carriage and 
Wagon .Shop&-Period 23rd June to 4th July, both incbasive. 

(5) AAllIOl ltation. Shed and Yard, including Shops and Power HoulJe-Period 
2nd ~  to 11th July, both incluaive. ,  . 

I aMbori .. thaabove reward. bemr di.burled .t a ... arly a date .1 possible. 

G. L. COLVIN, 
.4.,tJlt. 

HOUSB AOOOMMODATION POR THB EAST INDUN RAILWAY STAJ'), AT HoWlU.ll 
AND Ln.LoOAH. 

928. -Mr. V. V. JOJIU: (a) Are Govemment aware of the lloWioatioll 
made by the Agent of the East Indian. Railway in the State.,"""" 
E h a~  Forward and other leading newspapers, on the 7th 
AUgUMt. luztf, regarding the hQUling accommodation of the Bown.h and 
LiUooah staff? 

(b) If the anewer to part (,a) is in the aflirmative. will Government be 
J'!east:;d to a ~ what aotion has been taken on that notiftoatlOD? 

1Ir. P ••• B.au: (a) Yes. 

(b) The only outstanding matter on ,,,hich nction has yet to be taken 
is that relating to the housing conditions of the workshop staff at Lillooah. 
The Agent has received reports from certain officers who were instructed 
tf' investigate the question, and these reports are now under his and the 
Railway Board's consideration. 

LoCATION IN NEW DELHI OF TH:fo: PROPOSED NEW PRESS Br.ILDlNCl. 

927 .•• 1'. 1:. W. 8,_: (4) Will Government be pleased to state wliy, 
when they considered that a new Press building, with quarters for the 
staff, Rhould b~ constructed near the Secretariat in New Delhi (proceed-
ings of Standing Fina.nce Committ·ee VII. 2, 69), the Press is actually to be 
constructed in the area to the North East of the Lodi Tombs, and far 
removed from the Secretariat? . 

(b) Are Government Rware that this site is in the centre of a tesidential 
and park area? 

(r.) Are Government aware that . the properties erected by private 
persons cn land for which large premiums have been paiC:i will thereby 
suffer depreciation in value? 

(d) Arc Government aware that an area to the South has been allotted 
for industrial purposes, and will Government say why the Press has not 
been JooBted there? . 

(c) Will Govemment be pleased to state t,he distance: 

(i) from the centre of tle Secretariat to the oentre of the proposed 
Press 'site? . 

(ii) from the centre of the Secretariat to the industrial area? 
(. , 



QUBBTlONS AND ANBWBBB. 111' 

(f) Will Government be pleased to state the value of the area of land 
required for the Press and quarters: 

(i) on the ~ seleoted? 
(ii) in the industrial area? 

(9) Are Government prepared to consider the question of locating the 
Press in the indU6trial area, or in some site other than that at presen1; 
selected? 

The BODOIll'able Sir Bhupendra .ath m\r&: (4) The site already selected 
for the Press is the nearest available site to the Secretariat on which Doth 
Press Bnd quarters for bhe staff could be aooommodatedand which would 
not involve excessive expenditure on the architectural features of the 
buildings. 

(b) 'l'be site selected is on the outskirts of the residential area. 

(0) No. 

(d) The industrial area is far away from the E:ecretariat and not there-
fore 8 convenient site for the Press. 

(e) (i) 1'71 miles. 

(ii) 3'94 miles. 

Both distances are measured by roe.d. 

(f) (i) and (ii). The value' of the site ~  for the Press and quarters 
for the staff is estimated at aboub Rs. 1,194 per acre. It is not possible to 
give the market value of the site in the industrial area as no part of it has 
Jet been a.uctioned. 

(g) The a.nswer is in the negative. 

lIr. 1:. ~  81k8l: Wi}} v ~  possibility of O9IlSulting 
the residents of the New City before they undertake any further develop-' 
men.ts? 

The Honourable Sir Bhupendra .ath JOtra: No, Sir. As I have already 
said, Government have not received any repreaentt.tion against that idea. 

Mr. Gaya Pruad. SlDIh: May I ask, Sir, how far bhe selected site is 
from the Secretariat? 

The Honourable Sir BhllptDdra lfath JOn: I think, Sir, I have already 
_answered that question. It is 1-71 miles from the Secretariat. 

SUPERVISION OF OJ'J'IOJl ESTABLISHMBNT IN THB DEPARTMBNTS 011' TIiB 

GOVlIIBNMlIINT 011' INDIA. 

028. ·Kr; Slddheawar PruadSlDha: With reference to the reply to my 
unstarred question No. 468, dated the 21st Septelmber, ~  will' Govern-
ment be pleased to state in which departments of the Govemment of India 
the office establishment is divided into gazetted a.n.d non-gazetted for pur-
poses of supervision? If in none, do those departments propose to follow 
the example of the Army Department in this matter, and if not, for '7hat 
special, reasons? 

Mr. 0..11. YOUIlI: With your permission" 'Hr, I willllnswer this question-
:and question No. 988 togebher. 
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TheM is·oo Qivision of the killd suggelted by the question either -.in the 
Anny Department, or, BO far as I am aware, in. other departments of the 
Government of India. The Personal Assistant to the Anny Secretary took 
over BOrne of the duties of Registrar h~  that appointment was abolished. 
Those included a general supervision over the non-gazetted portion of the· 
egtablishment; bub this supervision is subject to the control of the Estab-
lishment OtIioer; 

POWBBB Oll.ANTBD TO THB PBBBONAL ASSISTANT TO THE AlUIolY SEOBETARY TO' 

bISPOSB Oll' CA.SBS. 

gOO. -III'. SiddhMwar Pruad 8tDha: (a) Will Government be pleased 
to lay on the table a oopy of the Army Secretary's order plaoinghis Penonal' 
A!;f,il'tQnt in charge of the establishment? 

(h) Will Government be pleased to state whether the Peraonal.Ass.i&tant 
i!ol vested with discretionary powers to dispose of as many oases as he 
pJ.,.use" without referenoe to higher authorities? 

111'. G. Jr. Y01llll: (a) There is no order placing the Persona.l Assistant 
in charge of the establishment. There is an order to the effect that the 
Personal Assistant will deal with certain matters conneoted with the 
ministerial establishment under the control of the Establishment Officer. 
This is a domestic and very minor affair, and I do not suppose th&t the 
House will wish me to lay t.he order on the table. But I am quite willing 
to send a copy to the Honourable  Member if he 110 desires. 

(b) The reply is in the ~ v  

UNDESIRABILITY OJ' PLACING MINJSTERTAL OJ'J'JCBllS IN CHARGE OF 

" CoNTlNGBNClBS." 

000 . ..,. SlddIleIwIr Praud IIDha: (a) Is it a fact that the Persona) 
Assistant to the Army Secretary is. mhlisterial officer, 8S defined in Civil 
Servioe Regulations? 
(b) Is the Personal Assistant ia, charge of "contingencies"? 
(0) H the answer to the"bo"e questions are in the ..mrmative, will Go,,-

ernment be pIe &!led to state in what departments of the Government, of 
India. ministerial officers are in charge of .. contingencies"? 
(Ii) Are Government aware that a ministerial oIIBcer of the Finance 

Department of the Government of India was l'eCently convicted of mis-
appropriation of public money and that the Finance Department have now 
given up the practice of placing ministerial officers in charge of "contin-
gencies "1 
(e) Is it not a fact that the aforesaid misappropriation of publio money 

came to the notice of Government only when the ~ ha  proceeded Oll 
leave preparatory to retirement 1 
Mr. G •.•• Yoq: (a) Yes. 

(b) 'The answer is in the negative. 
Control over ·contingent expenditoure' is exercised by the EstabliElhment 

Officer, and the responsibility Jies with him. As amo.tter of administrative, 
convenienoe, the duty of signing pay and other bills is perfonned by the 
Personal Assistant. 

(0) Does not arise. 



(cl) The first pu.rt, of this question and the whole of part (e) appear to 
refer to 6 case which is still Bub.judice. As regards the aecoM part of (d). 
I am informed that the charge of contingencies in the Finance Department 
is held by an Assistant Secretar,Y coneequent upon the abolition of the pOs.t 
of Chief Superintendent, by whom it was formerly held; and tha.t the deCI-
sion to abolish the post of Chief Superintendent was taken independently. 
before the discovery of the facts which led to the trial. 

ABSENCE IN SIMLA OF THE OFll'IOER IN CHARGE 0]1' THE ARMY LIsT SECTION 

OF THE ARMY DEPARTMENT. 

981. ·Mr. Skldhenar Pruad SiBb.: (a) Is it a. fact th&b the Army List 
Section of the Army Department is now in Delhi while the Oft1cer in 
charge of it is in Simla? 
(b) If the reply to part (a) is in the a.ftinnative, will Govermnent be 

pleased to state if 8 similar practice is followed in other Departments of 
the Government of India? If not, what are the reBllODa for the Army 
Department acting in this wa.y? 
IIr. G. II. Young: (a) Yes. 
(b) The Anny List Section comes down to Delhi in order to be in elose 

touch with t,he Military Secretary, Army Headquarters, with whose office 
most of its work lies. The Esta.blishment Officer remains in Simla. because 
the bulk of his work and the clerks who deal with it are there. I do not 
suppose that there is any parallel case in the civil departments of the 
Government of India. 

POSTS OF COMPILERS OF THE ARMY LIST FILLED BY PERSONS WlIO HAVE NOT 

PASSED THE PuBLIO SERVICE COMMISSION TEST. 

mJ2. ·1If. SJddheawu Pruad Sinha: (a) With reference to the reply 
tJo my unsta.rred question No. 464, dated the iIst September, ~  will 
Government be pleased to state if the attention of the President of the 
Public Service Commission has been drawn to the fact that tlle posh of 
~ 'R of the Army List are filled up by persons who have not passed 
the Public Service Commission test? 

(b) If not, do Government propose to draw his attention to it now? 

IIr. G. II. Young: (a) nnd (b). No, Sir. For the reasons given in reply 
to the queRtion to which the Honourable Member refers. 

ESTABLTSHMENT CASES IN THE ARMY DEPARTMENT DEALT WITH BY PERSONAL 

ASSIS'l'ANT TO ARMy SEORETARY. 
1988 .• JIr. ~  Pr&1&4 Bmb&: Is it 8 fa.ct that establishment. 

(!ases in the AlVnY Department are dealt with by the Personal Assistant 
to the Army Secretary, and not by the Establishment Officers? If 80, what 
is the reason? . 

PRoVINOES FROM WBIOH ASSISTANTS AND CLERKS IN 'l'J1EABMY DEPARTMENT 

HAVB BEEN RlIICRUlTED. 

984.*IIr. Siddhuw&r Pruad SIDha: (a) Will Government be pleASed 
to state the provinces from which Assistants or clerks for appointment in 
the Anny Department bad been recruited during the last six years? 

t For answer to this question, 3ee answer to questio"n No. 998. 
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(b) Have Government decided to exolude any provinces for the purposes 
of . suGhrecruitment? ' If 80, wha.t province.? . 

:Mr. G ••• Y01lDl: .(a) Punjab, Notth-West Frontier Province, United 
~ v  Bengal, Rajputana and Delhi. 

(b) The answer is ill the negative. 

PuBLIC SlIlRVICE CoMMISSION TEST J!'OR CLERKS IN THE l\h1:DAL SECTION oir 
'fUE ARxy DIIPARTMENT. 

935. *111'. SiddhenAr .Pruad Sinha: (a) How many uilconfirmed 
clerks, temporary or permanent, are there in the Medal Section? 

(b) How many of them have passed the Public Service Commission 
Examination, and how many have not? 

(0) Is it a fact that BOme of the clerks were given to und6l'8tand that 
they would not be required to pass the Public Service CommiBSion teat. 
for confirmation? 

:Mr. G,' M. Y01lDl: (a) 10. 

(b) 'None. 

(0) The answer is in the negative. The reason why these clerks have 
not hitherto passed the Public Service examin8.tion is' that the Medal '6'8c-
tion was, until recently, located in Calcutta, and the clerks were unable to 
attend the examination. Since they have been brought to Delhi, the olerks 
have been given special opportunities of taking the examination, though 
they are over the normal age. 

REMOVAL OF THE POST OITICJII AT OHArRA FROM THE CENTRE OF 'I'SE TOWN. 

936. *JIl'. Bam .ar.,.a SlqIL: (a) Will Government be pleased to 
date why the post office of Chatra (in the Hazaribagh District) has been 
removed fram the centre of the town to an extreme end of it? 
(b) Do Government pl'opose to sanotion the opening of 0. branoh P'lst 

office in the town? 

:Mr. B. A. Sama: I am making inquiries ond will inform the Honourable 
Member in due course. 

UNSTARRED QUESTIONS AND ANSW1!lltS. 

AnOINTMENT OF MEN F'BOl\f PROVINCES OTHER TH.'N BENGAL TO THE TRAJ'J'IO 

DlIlPARTMENT OF THE EASTERN BENGAL RAILWAY, 

rn. JIr. Amar .ath D1Rt: (a) Will Government be pleaaed to state 
if it is a fact that the Eastern Bengal Railway Administration has lately 
recruited 8. large Dumbel' of men from outeide·' Bengal in the Traffio De-
partment in the subordinate service' 

(b) If so, wi11 Government be pleased to state whether equal facilities 
were given to candidates belonging to the province for their recruitment? 
Jf so, in what way? 



UNSTARRBD QUB8'1'ION8 AN)) ANSWBRS. I •. ; 

(0) Will Government be pleased to state if it is a 'fact that mea of 
",ther provinces are holding hishel" subordinate ranks oub of all pmpor .. 
tion to men of the province? 

(d) If the reply to part (c) is in the a v~  will ~v b  
'pleased to place on the table 0. statement sho\llD.g therem the total 
number of men from the other provinces engaged and the total strength 
of the following cadres: 

1. Traffic Inspector; 

2. Transportation Inspector, 

S. Claims Inspector, 

4. Permanent-Way Inspector, 

5. Assistant Permanent-Way Inspeetor, 

6. Block Signal Inspector, 

7. Assistant Block Signal Inspector, 

8. Inspector of Works, 

9. Sub-Inspector of Works, 
10. Crew Inspectors. 

Mr, P. B.. Bau: (a) and (b). I understand that recruitment to the Sub-
-ordinate Service in the Traffic Department of the Eastern Bengal Railway 
is conducted by a Bta.Jf Selection Board which sits periodically in Calcutta 
to interview and select candidates. There is bherefore no reason to believe 
that candida.tes from outside the province have bebber facilities for recruit-
lnent. 

(0) and (d). The statistics ordinarily maintained by railways do not show 
the localities from which individual members of the staff come. I shall 
try to get the infonnation for the Honourable Member if it can be done 
without imposing undue extra labour on the railway administration. 

PROMOTION OF MH. ANA WAR HOSSAIN AS ASSIS'l'AN'l' CH.EW OFFIOER. 

272. Mr. Amar Bath Dutt: (a) Will Government be pleased to state 
if it is Q. fact that Mr. Anawar Hossain, who was employed in the East 
Indian Railway as Inspector of Crews, h8rll been promoted. ABSist-
ant Crew Officer, ignoring the cla.ims of other deserving men who were in 
<lharge of Travelling Ticket Inspectors, and doing the same nature of 
work? , 

, 

(b) If not, will Government be 'pleased' to state under what "irdum-
",fauces Mr. Anawar Hossain was a.ppointed as Assistant Crew Officer? 

Kr. P. B.. Bau: (a) Bnd (b). Government have no information but are 
malting inquirietl from the Agent. ' 

PUBLICATION Oli' MINUTlDS 011' MlDlIl'l'INOR HlDLD BY AOEl!lTS 01' VARIOUS RAtt.-
WAYS TO DISOUSS LA.BOUB. PRoBLBMS. 

.. . ~  Mr. Amar Bath Du": (a) Will Government be pleased to state 
If It 18 So fact that. the Agents of the East Indian, Eastern Benglll, Bengal 
NaspUl', North Western and Assam Bengal Railways are holding meetings 
-on the question of labour problems? . 
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Cb) If so, will Government be pleased to 8tate if bhemiD.ute8 of luch 
meetings will be published for the information of the public or whether 
they will be private? ' 

Mr. P ••• Bau: (a) A suggestion to that effect is made in a Resolution 
of the Indian Railway Conference Association, which is at present under 
the oonsideration of h~ Railway Board. 

(b) The discussions in such meetings will presumably be informal. 

RB-BMPLOYMBNT OF RETIBBD RAILWAY SUBORDINATBS. 

~  Kr. Amar _.tIl Du": With reference to the answer to mv un-
starred question number 2BB (b) and (c) of September last, regardin'g the 
re-employment of retired railway subordinates, will Government b~ 

pleased to state what objections they have to grant an extension of ;;!ervlce 
to this class of men up to 60 years '! 

Mr. P ••. Bau: As pointed out by Mr. Parsons in his answer to the 
Honourable Member's earlier question, h~ ordinary rule is that such a 
Government servant retires at the age of 66 yeal"B, but extensions may be 
grunted for special reasons, on public grounds, with the sanction of the· 
Agt·nt. 

I 
CnwvLAB BY THB DISTRICT TRAFFIC SUPBRINTBNDBNT OF LALJdONIRR'AT· 

BBGA.RDING THB WOBltING OF TBAINS BY SICK GUARDS. 

275 ..... .Amar _.t11 Du": With reference t() the answer to my 
UDstarred question number 289 of September last, regarding the issue of· 
a oircular by the District Traftio Superintendent of Lalmonirhat regard-
ing the working of trains by sick guards, are Government prepared to ~ 
frOm the Agent, Eastern Bengal Railway, and place a oopy of the circular· 
on the table' 

Mr. P .•.•• u: Government are addressing the Agent, Eastern Bengal. 
}{m1wa:v in the matter. 

CwSING OF ClCRTA.IN DISTRICT OFFICBS. 

276. 1Ir. .&mar _.tIl Datt: With reference to the answers to parts-
(e) and (d) of my unsta.ned question number 240 of September last, ",ill 
Government be pleased to state how the train semce will be stopped by 
olosing the district offices when the station offices are kept opened? 

Mr. P ••• Ball: For the maintenanoe of services generally, station 
offices require directions from distriot offices. 

CHBCK OF MU.BAOB ALLOWANCE BILLS OF TRAVELLING TICltET INSPBOTOB.'J. 

277. Mr. Amar _.tIl Dutt: (a) With referenoe to the an8wers to parts 
(d) Bnd (f) of my unstarred question number 246, will v ~  be 
ple9.8ed to state h~ they propose to reconoile the answers to both the 
questions, in which hey said travelling inspe?tors are not ~  as. the 
runningstsff in all espects, wnile they admItted that the ChIef Auditor, 
finding ~  impossible to exercise a reliable h ~  on h~ mUeage allowance-
billR tendered for payment, introduced a consolIdated mileage allowa.noe? 
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(b) Will Government be pleased to state if it is a fact that the ~ 

ning staff are only entitled to mileage allowance 1 

(0) Will Government be pleased to state "Why the Chief A~  a ~ 

not exercise a reliable check over the mileage allowance bills of the travtll-
ling ticket inspeotors when he can do so for the running stat!? 

JIr. P ........ u: ta) Government do not consider that the replies are ill 
any way contradictory. 

(b) Running staff on railw8.YB are entitfed to mileage and v ~  in 
[1(:curdBnce with the rules of cRoh railway. 

(c)Chiefty because the running ~ a  are booked for duty by partioular 
trains while the Travelling Ticket Inspectors are expected to pay surprise 
visit!' to train!!. In the absence of continual supervisory control over the 
work of 'I'ravelling Ticket -Inspectors which would bel unduly cost;ly', the 
Chief Auditor cannot be expected to obtain evidence that all olaims that 
particular trll.inR were checked b'y particular Travelling Ticket Inspectors 
are correct. 

GBANT OF Rs. 750 TOWARDS PAli.T COST OF A SWl)llIING BATH FOB THE 
SATDPUB EUBOPJllAN INSTITUTE, EAS'J.'EBN BENGAL RAILWAY. 

278. .... au .atb. DuU: With reference to the reply to my 
unstarrred question number 248 of the 4th September, 1928, will Govern-
ment be pleased to -state if it. is a fact that Rs. 750 has been shewn in 
August, 1927, as grant to the Saidpur European Institute, to meet part 

~ of the swirn'ming bath, in the Eastern Bengal Railway Administration 
Report? If so, will Government be pleased to state how the swimming 
bath was built from the Institute funds? 

JIr. P. B. Bau: I am making inquiries from the Agent of the Eastern 
Bengal Railway and will let the Honourable ~b  know tHe result. 

COMPLAINTS BY GUABDS ON 'l'HE ~~AS E N BENGAL RAILW.o\Y AB01!T THE NEW 

PATTERN BRAKE VANS. 

279. 111'. Amar lfatb. Dutt: (a) Will Government be pleased  to state 
if it is B fact that the guards of the Eastern Bengal Railway have sub· 
mitted memorials to the authorities complaining about their difficulties 
in working goods trains w;th new pattern brake vans? . 

(b) If the reply to part (a) is in the affirma.tive, will Government be 
pleased to state if they ha.vc received any cOJllplaint from guard;; of 
receiving injuries while working with that type of brake vans? 

(c) If the reply to part (b) ill in the affirmative, will Government be 
pleased to state what action has been taken by the auth6rft.ies? If not, 
lWhy not 1 -

Mr. P. lr.. Bau: (iI) Yes. 

(b) One complaint of R. slight, injury to the fingers has been redeived. 

(c) On receipt of the oomplaints, h~ brake Valls were lent to She sbop. 
for remedial alterations which are now nearly completed: 
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UNHBALTHY QtrAB'i'El'tS AT ISWARDI FOR GUARDS 0111' THE EASTERN BUGAL 

RAtLWAY. 

280. 111' • .&mar .ath Dutt: (4) Will Government be pleased to state 
why the questi6i1 of doing e.e.rthworka.round gua.rds' quarters, built a.t 
Iswardi, on the Eastern Bengal Railway, was not provided in the estimate? 
Is it a fact ,that the site remains under water during the rainy seNOn, 
which makes the quarters unhealthy? 

• 
(b) Will Government be pleased to state, if they are prepared to remove 

the defects, nnd if not, why not ~ , 

Mr. P. B. Baa: (a) and (b). Government have no information but arc 
making inquiries. ~ 

RlIlVISION OJ' LoWER DtvrsloN TIME·SCALE IN THE 0 FP'ICE OF THE 
ACCOUNTANT GENERAL, POS'l'S AND 'rELKGRAPBS. 

281. Kr. Amar Kith Dutt:(a) Will Government plesse state when the 
present time-scale of pay was introduced in the Office of the Accountant 
General, Posts and Telegra.phs? 

(b) Will Government please state how many times the lower divi-
sion men in that Office have sul::mitted memorials since t.he introduction of 
the present scale, and what were the steps taken by the Govermnent? 

(0) Is it 8 fact that a time-scale of pay of Rs. 50 to Rs. 100 has been 
sanctioned for the men holding senior posts? 

'(d) If the answer to part (0) be in the affirmative, do Government pro-
pose to revise the lower division scale in the near future? If not, why? 

(6) Is it a fact that an uniform soale of Rs. 40 to Rs. 80 haa been 
sanctioned for all the lower division' men in the Office of the Accountant 
General, Posis and Telegraphs 'I 

(f) Is it a fact that no such uniformity has been maintained in the uppt.>r 
division scale under the same official? 

(g) If the answer to part (I) be in the affinnative, do Government pro-
pose to revise the lower division soale on that basia·? If not, why? 

The . Honourable SIr Qecqe SahUlHr: I would refer the Honourable 
Member to the replies given on the 17th September, 1928, to his unata.rred 
qUE'l.'tions Nos. 864, 865 IUld 866. . 

MEMORIAL lROM C!.lIlRKS IN THE LoWER DIVISION OF THlIl POST AND 

TELEGRAPH ACCOUNTS DEPARTMENT. 

282. Mr. Amll Kith Datt: IE; it a. fact that the lower division 
olerks in the Post and Telegraphs Accounts Department have submitted a 
memorial to the address of His Majesty's Secretary of State for India, for 
" revision of their pay 89 Us. 60-7-180-5-200 and for a suitable house 
rent? If so, will'Government be pleased to state, what action, if any, has 
OLen taken in the a ~ 

ft_ BOD01II'U1_ Sir Chor._ SchUlter: Yea. It is under the consider-
ilt.ion of the Auditor 'General. '  ' 
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,FJr.ovISAON Q .. R aa~ N CLUBS FOR TJllIl PO'STAL EMPLOYEES A1.' DACOA UD 
ELSEWHERE. 

'283. 1Ir • .&mar .ath Dutt: (4) Is it n fllct that ceryain recreation olub. 
for postal employees ha.ve been granted a small donatIOn during the year 
1927.1928? . ~ 

. (b) Is it a fact that equipped halls are provided by v ~  for r;u(·h 
'"clubs of the telegraphists free ~  oharge? 

(0) Is it a fact that certain clubs of the postal employees located at Dacca 
.and other places applied for the construction of a house, at the expense of 
··the club,' on a plot of land attached to the post office? 
(d) Do Government propose to continue the donAtion to the postal olubs 

and lease out land for construotion of olu.b houses at the expense (,f the 
b~  . as applied for by the Dacca Postal Recreation Olub? 

JIr. II. A. SaIDI: The infonnation asked for will be collected and fur· 
nisbed to the Honourable Member. 

SAFE CUSTODY OF V ALUABY.E ABTIeY.Es IN THE POST OFFICB. 

284. Mr • .&mar .aua Du": (4) Has the' attention of Government been 
drawn to letter No. PR·14 (5), dated the 10th Octoh'l', 1928, from t,he 
Secretary, District Postal and Railway Mail Serviee Union, Dacca Branch, 
to the Postmaster General, Bengal and Assam Cirtlle published in the 
Samittee, an organ of that Union, in its issue of October, 1928? 
. (b) Is it B fact that the ~ a Departmental Agents are held responsible 
for all valuables, including value payable and insured artioles, and required 
to make good the loss caused by theft. fire or su('.h other accidents? 
(0) Are Government aware that (& sU!m of Ril. 18-6·6 only (Rs. 7·5-0 in 

postage stamps and Re. 6-1·6 in quinine and cash) was stolen by breaking 
open the wooden chest from the Balara Post Office in the District of Dacca. 
on the night of the 12th December, 1927, and that the Extra Departmental 
Agent of that office was compelled to make good the loss? 
(d) Are Go"omment nware that it is not possible for the Extra Depart. 

mental Agents to carry parcel lDail articles, quinine and postage stamps 
daily, more than once, frOlD the office to their home, and that, under existing 
. arrangements, thero is no provision for the safe custody of those valuablos? 

(6) Are Government prepsl'ed to amend rule 210 of the Post Office 
Manual, Volume II, permitting  the Ext,ra. Departmental Agents to keep 
postage stamps, parcel mail articles and quinine in the office chest llml 
exempting them from mn-king good the los!': due to accidents over ~h h 
they have no control? 

JIr. lI. A. 8&1118: (0) Government have·not had their attention called 
10 the letter referred to, whioh was appare.ntly addressed to the Post. 
master General. 

(6) Extra Departmental Agents are responsible for all valuables oom-
mitted to their charge. They are required to make good losses in the oir-
cUlllstances described by the Honourable Member only when it I, tlltu. 
Ushed that their own negligence Qr disregard of nlles has led to the occur. 
renee of such losses. . . 

(e) Government have no infQnnation but witt inquiNl. 
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. < d) ~'h  polie:y ?f the Department ~ to supply erdea to branch of&ee 
Gl'dmarlly when It IS ~ ~ ~ ~  1D the office a comparatively  large 
b a ~  or when .the bwldlng 18 lD.8ecure. S~  a ~ not IUEplied when 
(1) It II not p!'&Ctlcable to keep them at a pohce statIon, or (2) when the 
branch postmaster does not live in the office. When a safe is ~ supplieCl, 
Extra Departmental Agents must make their own arrangements On their 
own responsibility for the custody of' the Government money, poetag. 
btamps and valuables in their hands. They are at liberty to keep .hem 
wherever they ~  . 

Government do not understand that any serious difficulty is ezperienoecl 
by· Extl'8 Departmental Agents as the ~  of this policy. 

(e) Government do not pmpose to authorise any deputure from the 
policy and practice outlined'above. In view of the replygi'fen to pan (b) 
relatU1g to the responsibility of Extra Departmentol Agents,the latter 
part of the question does not a ~  

ALLEGED RACIAL DmClUMINATION IN THE PuNISH.HENT OF OFFENOES ON THE 

EASTERN BENGAL RAILWAY. 

285. IIr.Amar B. D1Itt: (0.) Is it a f;Wt that one, Mr. MaeGuire, an 
Anglo-Indian Signal Inspector on the Eastern Benaal Railway, with about 
nve ye81's' service, was, since the commencement of his service till recently, 
when, on account of the raising of his pay, he was granted a second olalls 
pass, actually eligible for and given an intermediate class pass fOt' journeys 
in connection with his duties on that Railway' 

(b) Is it a fact that Mr. MacGJlire, though entitled 'to travel intermediate 
clals, bad throughout been travelling second 01ass1 

(c) Is it a faot that Mr. Mac Guire , on being granted a second claaa paBi 
recently. on account of his pay having been raised, gave his former paRI to 
Mr, Lathwood, an Anglo-Indian probationary Way Inspector, on the SRme 
Railway who is also eligible for an intermedia.te class pass? 

(d) Is it a fact that Mr. Lathwood has been using the pass bearing the 
name of Mr. MacGuire? 

(e) Is it a fact that, when it was detected, the Traffic Manager reaom-
mended that both the men should be prosecuted? 

(J) Is it a fact ·that the Agent ignored the recommendation of the Traffio 
Manager and closed the case by simply imposing a paltry fine on each of 
the men? 

(g) Is it a fact that,some time ago, the Indian Chief Clerk of the Office 
·of the Chief Medical Officer, Eastern Bengal Railwa.y, with more than tVl'enty 
years' service, was found guilty of having allowed a duty pass issued in 
favour of a. clerk of that office to be used by a relative of his? 

,(h) Is it a fact that, on this case having been brought to the notioe of 
the Age.at, tb.e Chief Clerk wal not (lnly summarily dismissed, but that, in 
addition, a sum of about Rs, 3,000 which he had earned as bonus on his pro· 
vident fund was oonfiscated? 
(i) If the ans\8r& to ,arts (9) and (h) are in the affirma.tive, will Gov-

ernment please state the special reasons for letting off Messrs. MacGuire 
and Lathwood so lightly? 
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m Do Government propose to take any action b1 the matter? 
Mr. P. JI.. "11: Governmellt have no iafOrmatiOIl-; but are maJdDt 

inquiries. 

DISPARITY 'IN THE PERcENTAGE OF SELJDOTION GRA..DE ApPOIN'l'MElrt'S IN TilE 

BOMBAY AND BENGAL AND ASSAM POSTAL CmCLES. 

286. Mr. Amar •• tIl DlItt: (4) Haa the attention of Government 
been drawn to the artiole " Disparit,y of selection grade appointments" 
published in the June, 1928, issue of the Labour? 
(b) What is the basis on which selection grade appointments are a ~ 

.tioned? ' 

(0) Why is there a difference in the percentage of selection grade 
:lIppointments in the Bombay and Bengal and Allam Circles' .' . 
(d) Do Government propose to review the whole question arid 

remove the anomaly of the Bengal and Assam Circle having a lower per-
<lent age of selection grade appointments? 
(e) What is the reason for the number of selection grade appointmentl 

in the Calcutta. Dead Letter Office, being much less than tha.t in the 
Bombay Dead Letter Office? 
(f) Did the Postmaster Gelleral, Bengal alldAssam Circle, receive any 

representation from the local postal union in this matter? If 10, what 
action was taken by him? 
(g) Do Government propose to remove this anomaly? 

Mr. B. A. 1uDI: (a) Yes. 
(b) and (0). The number of selection grade appointments ia determined 

solely with reference to the number of C'harge& au1Bciently important to 
.('IUTy pay above the time-scale. 
(d) and (g). Government do not admit the anomaly, nor accept the 

l-,,'rcentage basis, nor do they propose to review the question. 
(e) The case of each Dead Letter Office is ~  on its meritl. 
if'; Government have no infonnation but will inquire. 

DISPARITY IN THE PEROENTAGE OF SELECTION GBADE APPOINTMlDN'J'S IN TIl. 
POSTA.L SERVIOE IN CALOUTTA AND BoMBAY. 

287. Kr. Amar if.tIl DlItt: (4) Has the attention of Government been 
drawn to the article II Selection grade posts in Calcutta and Bombay .. 
l,ublished in the July issue of Labour? 

(b) Is it '8. fact tha.t the percenta.ge of selection grade posts in Bombay 
City is 9 pel" cent. while in Calcutta. the percentage is 61 
(0) If the reply to part (b) be in the a.ffinnative, will Governmell1J please 

state wha.t is the reason for this differen'Ce? 
«l) Is it a fact that proposBlls connected with the selection grade posts 

in CaJcutta have been under consideration with the Director General for 
'Some time? If 80, what action has been' taken by the Director Getleral in 
this ma.tter? 

Mr. B. A. 8UWJ: (a) :Yes. 
(b) The percentage is S·S in Bombay a.nd 'I ~ a ~ 
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(oc) The ~ b  of a.election-grade a ~  it! ~  not by 
~ ~~  h~ ~ ~ 'prop?rtlon _ b ~  supernsory and a ~  appoint-
~  butso!elY-. WIth reference to the number of tihSrgeI of sUlleien, 
Importance to JustIfy a pay above the time-scale. 
Cl} The 'SUElfftioll of reviowing the appointments _ Buitable fol' the-

selection-grade posh generally is under con&j.deration. 

INSTB.lJ'CTIONS BY THE POSTJlAS'l'O GDBRAL, BENGAL AND ARSA)f CJBeLlI, 
AGAINST bOB-EASlI: OF STAFF. 

288. Mr. £mar BatI& D1Itt: With reference to atarred question No. 788-
of the 20th September, 1928, will Government be pleased to supply the 
infonnation they _ promised to collect? -

JIr. E. A. 8amI: The information -was supplied to Rai Bahadur 
Tarit Bhusan Roy in my demi.official letter No. 822-Est. B /28, dated-
17th October, 1928, and a .(lOPY has been placed in the Library of the 
House. 

CoMPLADIT AGAINST TaE STUI' OF TlIE 8HAlIBAZAR ToWN SUB-ORIOE. 

289. JIr • .&mar Bath DuU: With reference to starred question No. 
~  dated the 20th September, 1928. will Govemment be pleased to plaee· 
on the table the report submitted by the Postmaster General. Bengal and 
AHam? 

Mr. B. A. Saml: Government have communicated the substance 
~ the Postmaster Genera.l's report to the Honourable Member tn whose 
name -the starred question No. 744 _ (not 774) of the 20th September. 
1928 stood. A copy of the letter addressed to him has bl'en ~  in 
the Library. Government do not propose therefore to lay the Post-
~  ~ a 8 report on the table. 

RAISING TilE PAY OF THE POSTMASTERS OFTlilC Bow BAZAR, DHARAMTAI.A 
AND PARK STREET TOWN SUB-OFll'ICES. 

290. Mr. Amar .&t.h Dutt: With reference to starred questions Nos. 
'789 and 742, dated the 20th September, 1928, will Government please state 
what decision has been a.rrived at by the Director General, Posts and 
Telegraphs. in the matter and furnish the informa.tiou as asked for? 

Mr. K. A. Sama: The a.ttention qf h~ :a:onoura!:>le Member is invited 
to paragraph 10 of the proceedings of the meeting of the StandiDR 
Fina.nce Committee, dated the 24th January, 1929. The. question of 
hying down standa-rds in respect of non-gazetted selection grade Dlppoint. 
ments generally is st.ill under my consideration. 

The information ·promised in the latter part of the reply, dated the 
20th September, 1928, was supplied to Rai Ba.hadur Tarit Bhusan Roy 
in the Director General's -demi-official letter No. 325-Est .. B/28, dated 
~b h January, 1929, of which a copy bas been placed in the ~ b a  

of the House. : 
There is no justification for raising the pay, of the _ Bow Bazar. 

DharamtBla and ,Park Street town _ Bub-offices, baving regard to the 
IlItnndBrd 8 ~  b.V' t,he Standing Finance Committee. 
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The question of ~v  the pay of the Deputy: SUb,POBtlUQSW1, 
Hatkhola, ie still Ululer oonsideratioD. 

WOBJUNG HoURS 0]1' 'l'HE OFnolALS 011' 'l'UB SAVINGS BANK E ' ~'  
OF 'rBE GI:NDAL POST OFFICE, CALClUT'l'A. 

291.:Kr • .&mar .aua ~ With reference to st8l'l'ed question No. 740. 
-dated the 20th September, 1928, will Government please intimate the result 
-of the inquiry? 

fte Honourable Sir BhupeJ1dra _aU1 Mitra: The Ranow'able :\fem-
ber is referred to the reply given to the unstarred question No. 96, put 
~  Khan Bahadur Rarfaraz Hussain Khan OD. the,. ~ h .,Janul¥'Y,. 192fl, 
1';!Id stBrred question No. 416 put by Mr. 'Viilya S&gsr Pandya on the 
.oih FebruBr.Y, 1929. . • 

Government understand that the inquiry will be completed very 
~h '  :.. . 

DISMISSAL 01" BAHU WOOME8H CHANDRA SAlUUB, A CLERK IN 'l'HE CAI.(:l'TTA 

GENERA.L POST Oll'FI9E, 

292 Mr • .&mar .ath Dat,: (.4) Is it a fact tliat both departmental and 
police irivettig.tions had bee. made'"in all the five lOIS cases in connection 
with which Babu Woomesh 'Ohandra'Samt; a postal clel'k in the Calcutta 
-General Post Office, was disJtriBBed, and that in not a single . case WIlS he 
-even cautioned? 

.(b).Is it a' tact that the ~ a  of. charges was ~ a  up by 
the Presidency Postmaster, Caloutta, on 8rd, April 1928 against Babu 
W oomesh Chandra. S ~  ia connection with the eaid Dva loss. cases, 
three of which were merely two years old, one, a year old, and one (bUng 
four months back? '  .  . .. 

(c) Will Government please state the reasons inducing the Presidency 
Postmaster, Calcutta, to rake up old and closed cases to dismiss Babu 
W oomesh Cha.ndra Sarkar? 

(d) Do the rules require thRt the accused official should be told of the 
evidence and arguments in support of the charge before he is required to 
·defend himself? 

(6) Is it a fact that the Presidency Postmaster, Calcutta., did not 
·comply with the procedure prescribed for drawing up the. .. memorandum 
·of charges? 
(f) Will· Government please lay on the ta.ble a. copy of the memorandum 

~~~  r 

The BOD01U'able Sir BhupeDdla .a\h JIltra: Questions' Nos. 2g2 to 
294 are answered t,ogether os t.hey relate to the same cnSA. The !-leT-

,!if'("R of Mr. Wo()meRh ChandrA. Sarkar were diRpenRecl wit·h hy HI,' 
P,'eRidencv ~ R  CBtl!utta, in 1928, for WoS!; careleRRnp.RR nn(l 
t:"/llE'ct. of nnty, Since then. llis caRe hRsheen pxAmined on nppp.n1 h\' 
thE' Postmaster General, BengRl and Assam, Alar1 h~' t,hrep ditTf')·ent. 
Directors Genern.l of Posts nnd Telegra,phs and by three diffprent. \rpm-
1 flrR in charge of the De.partml'nt of Indust,ries find T.abour on nunwrou'l 
..,rcMions, 

B 
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The G()vemment are satisfied that the clerk's removal from st>rvice' 
~ a  thoroughly jUF.ltified. T?ey do not Ree thoir WQl' to conEl1deringthc 
case further,. nor do they thlDk thnt any useful purpose would be .;erv£ld' 
I)y undertaking the labour involved in collecting materials for detOliled 
Imswers t() the Honourable Member's numerous inquiries. 

In the circumstances, ~ v  are not prepa.red ~  ta'kEl. any fur-
ther aeMon. 

DISMISSAL O}' BABU WOOMESH.CHANJptA SA1IJUl\' A CLERK IN 'J.'H»HIUUiRAL. 
PoST OFFICE, CALCUT'!'A. 

t293. Mr. Amar X.tIl Dutt: (a) Is it a fact that the Presidency Post-
master, Calcutta, removed. Babu Woomesh Chandra Sarkar from service 
before he received his defenoe? 

(b) Are Govemment aware that the memorandum of charges was dra,"" 
up when Babu WoomeBh Chandra Sarkar was on leave and that it was 
sent to him to hi. native place in the district of Barisal by post and that he 
reoei:ved it on the 18th April, ~  

(0) Is it a fact that Balm Woorllf'lIh Chandra Sarkar came down to 
Caloutta and applied to the Presidenoy P08tmuter. Oaleo". OD)'o·. 18th 
'April, 1928, in acoordance with Rule &89 of the Post Oft1ce ligua! for an· 
iDapection of records and the PresidellCJ Poatmaster in reply aaked him· 
to come to the Post Office at 11 A.M. On the 20th April, 1928? 

(-I) Is it a fact that Babu Woomesh Chandra Sarkar went to the Post 
Office and waited there for five hoon up to 4 P.M., but the records were 
not shewn to him, and that he therefore again made a formal moittpO' 
application to the Presidency Postmaster before he left the office? 

(6) Is it a fact that he sent a reminder to the Presidency Postmaster-
on the 24th April, 1928? 

(f) I. it a fact that the Presidency Postmaater in hi. Order No. R.-24. 
dated the 26th April, 1928, removed him from service without giving him 
an opportunity for inspection of records and consequently for defence? 

DIsMISSAL OF BABU WOOMESH CHANDRA SARKAR. 

t294. 111' . .&mar .atll Batt: (a) Has the nttention of the Government 
been drawn to a copy of the communication No. A.-I.-2, dated ~ h 

January, 1926, from the Honorary General Seoretary, All-India Poetal 
and Railway Mail Servioe Union to the address of the Honourable Member, 
I)epartment of Industries a ~ Labour, published on page 70 of g£·ncral 
letter of the All-India Union for January 1926 under the oaption "megal 
dismissal" ? 

(b) Did Government make inquiries about the allegation contained in 
the said letter? If so, with what result? 

(c) Do Government propose to recoDsider the case of Babu Woomesh-
Chnndra Sarkar? ---_ ... _-------_ .... _ ... _----_ .•... _-_._._-_._ ... _ .•.. _._._ .. _--

+ For answer to this question, sr.,. answpr to question No. 292. 
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REORU1TMEN'l' FROM ENGLAND Oti' A SENIOR RWNAL hiSl'EC1 OR 0110 THE EASTERN 

REN(lAT. ~A WA  

295. Ill. Amar lIath BlItt: (a) WilJGovernment . be· ''P1easad to 
state whether it is a fact that the Signa.l Engineer, Eastern Bengal Rail· 
W ~'  hAR recently Addressed the Chief Engineer of, that Railway to mO"H 
the Agent for recruitment of one senior Signal ilnspeetor from England to 
fiJl lip an existing vtlcancy in ,the cnltre of Senior .;.Signnl ~  on 
the EnstllmRengal RailWAY, on the ground th",t it is olmost impossible to 
obtnin a man qf requisite a a~  in India?' , 

(11) h it n fact thnt, on receIpt of the above request, the Chief Engineer 
referred the matter to other State Railways, viz., t.he Great Indian 
Peninsula, the East Indian and North Western Railways, inquiring 
whether senior posts of Signal Ins,ectol13 ,on those Railways 8l'8 filleci up 
by men recruited in England? .  ' 

(r) Is it a fact that the three State RailwRyR referred to in part (b). 
replied that the senior posts are filled up in those Railways by promoting 
junior capable Inspectors and that recruitment for such posts i-s not made 
from England? . 

(d) Is it a fact that in !3pite of this . ~ epie, Engineer. Eastern Bengat 
Rail'way has accepted. the ~  of his Signa1 Engineer to recruit a  . 
man from England? , : . 

(e) If the replies to parts (/I) aod (d) ate in the affirmative, will Govern· 
ment be pleased to state why the Eastern Bengal Railway alone proposes 
to recrtl\t a man from England when other State Railways do not? If the 
replies be in the negative are Government prepared to inquire Into the 
matter? . 

Ill. P. :a. :R&a: Government have no information, but t am a ~ 
mquiriesfrom the Agent, and will commtmfcl\tl:' with the Honourabb 
Memher on receipt (If his reply. 

~ E N OF 'I'HE PANEl. FOR THE CENTRAL ADVISORY 
COUNCIL FOR RAILWAYS. 

Ill. Pr •• id.nt: T have to inform the Assembly that originally nine 
numinations were rE!eeived fot the Central Advisory Council for Railways, 
out of which one candidate. namely Mr. W. M. P. Ghulam Kadir Khan 
Dakhan has. since withdrawn his candidature. As the number of remain· 
ing candidateR ill equal to the number required for the panel. no election 
is necesllRrv T 1.herefore declare the following persons to be duly 
elected: . I 

Khan Bnhadur NawRbzRda Snyid Ashrafuddin Ahmad, 
Khan Rnlul.liur Hflji Ahdullah Haji Kasim. 

The Revil. 'J. C. Chatterjee, 

Rai Sahib Harbilns SnrdR. 

Sir PurshotlUlldas ThaktlrdRB. 
Pnndit Thalrurdas Bhargava, 

MiRn Mohammad Shah Nawa1.. and 

Hnji Abdooln Raroon. 
'112 



ELECTION OF THE STANDING FINANCE COMMITTEE FOR 
RAlLWAYS. 

IIr. I'nIldeDt: The House hal now to elect eleven members to tho 
St.nndingFinance Committee for Railways. There are eighteen eandi-
dot.es, whose names are printed on the ballot papers which will 00\. be 
~  to Honourable Members in the order in which I c811 them. 

Mr. V. V. "OCIU (Gaojam cum Viz&gapatam: Non-Muhammadan 
Rurnl): Sir, I beg to withdraw my name. 
Mr. Pre_eDt: 'l'he Honourable Member should have giveo notice 

~  

(The ballot W88 then taken.) 

1Ir. PrelideDt: Anv Honourable Member who has been left out ('an 
~  nnd take the ~  paper from the clerk at the table. 

THE INDIAN TARIFF (AMENDMENT) BJT.-L. 

The j[onoUrable Itr CJ4tOrI' ..... , • (,Member for Commerce /U'ld Ra ~ 
wa)'s): Rir, 1 move for leave tointrOOucee. 'Bill further tp amend the Indi!lD. 
Tnriff ~  1894, for certain purposes. This Bill, Sir, :which I desire to illtro-
duce if! 11 very simple one. It sivea effect to two Teoommendations (',f the 
Tnriff· Board, . Mmely that' rubber insulated eleatria cables, which ru'('o ot 
prescnt. ~  of dut} , should be subject toa duty of f) per '~  
ail'1J(J1Ml'm, Rnd in the second place, that a specific duty of one ilnM 
per pound should he imposed on printing type, which is at present 'i'ubject 
to'96 per Qent. ad valorem duty .. The reasons why the.s/3-proposa)t;nre 
malle i\re rc)ellr1y stilted in the Statement of Objects nnd RPI1SODf', :mcl 
t do not, UI;nk, fit the introduction stage, I need elaborate the-matter 
further. Sir, I move. 

'I'he motion Wfl.;! adopted. 

The Honourable Sir Georae BalD)': Sir, 1 introdu'Oe the Bill. 
Sir, I mOVfl: 
"Thlit the Bill further Lo .umelld. the Indian Tariff Ad, 1894, for certain purposes 

ht' tllkell into cOllllideration." . '. 

I 8bollld'like 00 a ~ it piain,at the outset, ·tha.t there is no qUtlstion 
of pl'Otedion involved in this Bill. 'rhe principle underlying it is some-
thing simpler nod hns received the Jlumo of tariff equality. vtlry briefly, 
thnt menns thllt the duties should be so ~  that no ma·nufocturer 
in India \\ ill be ",Ol'se off than he would b(l if there ,,"ere no dutic!I at 
all; t.hot i" to !!oily; the duty on thp finished product, on thl' articles of 
t.he kincl which he manufactures, sho\lld not be lower than the amount 
~ duty IH-: hm; to pny on the mnterial" he useR in ~  nU\l\ufltCture. 
ThE' 'rllriff Bo!\rd considercn two .applications which were plnced before 
dIem, one by the manufActurers of electric ca.bles, t.hat iJ'l thfl Indian 
CAble ~ ~' f\t Jamshedpur, and one by the manufacturers of printing 
types, ·;mrI they have, nfter considering the facts placed before them by 
t·he manllfact.urers and Bny other evidence that wns brought to thE'ir 
notice. made certain recommendations to bring about what I have ~ b

ed nR t.Rliff equality. I will deal first with the duty on electric cables, 

( US90 ) 
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which is ruther the Ulore important perhaps of the two ~  Honour-
able !llemb6rs have had the Report of the 'l'ariff Boa.rd in their hands 
for the lust five or six days. and they will remember th.at the Ta.rUI 
Bourd llIud(· two proposl1l1;. Ono was thdt the duty on blllck rod, that 
il> ( lectroJ),tic copper rod known ,as black rod, should be removed altogether. 
1 shl)uid like very bl'ieily to explain why this proposa.l does not find 0. 

~ in th(. DiI1. It is not thttt the Uovenunent of India differ from the 
Turiff HOhl'd uhout the action which is desirable. but certain prooticll.l 
rtlHs'Jll<; rendered it impossible to give effect to the recommendation in 
tht, lll""'i"e fonn in which it W~8 made. At present there is only one 
tirlU lJllIllufucturing electric cubles in India. and that is the Indian Cable 
CompuJJy at Jlllnshedpur. andso f'l\r as we know, they are probably the 
QUI,\' iJIl}lOlters of black rod. At any ra.te, if there are any other importers, 
they import on a ,very small Beale. Now, since 19'J8. this partioula.r 
GODJjlilll)' h138 t:;njoved II. concession, given under order!! issued by the 
Govl,'rmuont of India in tbJat year, by which it is allowed to import, duty· 
fret'. the quantity of black rod which it requires for its own manufacture. 
~'h  nl'e suitable sa£egua,rqs. provided and, precautions' tlaken to ensure 
thnt Hlc, concessio,n does not extend to any .black rod used for other 
purposeI'!. The Tariff Board $l'gued h~  as the Company tare already 
allowed to import ·black rod ~ of duty, the duty might as well be remov-
ed fl'um the Tariff Schedule. The a ~ a  difficulties that prevented us 
from givin!:. eBect tatbe recommendation of the Tariff Board Me theRe. 
In the fil'ltplace, it is difticult ta distinguish between electrolytic blaok 
rod and other copper even· bv analysis. and in the Recond place. if the 
tiuty were removed, a danger, would at once arise that users of better 

E ~  of cQpper might find it-in actual practice cheaper to import blaok 
rod instead of the kind of copper they would otherwise import if both kinds 
of cOPflpr were subject todllty. Practioally it makes very little difference, 
beMuM() the. ~  wi1l be continued, and the Indian Cable a ~ 

will he in eXBctly the same pOBition 8S jf we hl\d removed the duty. 

The sE:cond proposal made by the '!Iariff Board was that a duty of 
[j pel' l'ellt. ad valMem should be imposed on rubber insullQted cables. If 
thut is done. they calculated that the duty on the imported cables would 
ire I,l'l\('tically equivalent to the duty which the ComPany has to pay ou 
the mtlterials it imports. Rubber inBullBted cubics huve hitherto been iree 
froUl (luty, or rather .they have been free from duty since 1927. but before 
thut thO'l' was Ii small duty of 21 per oent., the ordinary rate applioable 
to ulllchiu(;ry. 'l'hestl ab~  are important .for industrial purposes and 
for thllt reuson it W.1l6I considered undesiruble that t,hey flhould be subject 
to duty. 1'he Tariff BOIird oonsidered whether there WBS any means of 
producing the t,ariff equulity which the Compa.uy desi.redother than. the 

~  of a duty. 'l'h(,y came to the conclusion thAt we oould not 
Pl'IJcl'E;(1 by way of ~ 8  of the duties on thtl mat,erials which the 
COlr!pany used, becausc there nrc no less than Q2 separate articles on which 
it r:(lu!d ,be neceSStll'V to remit the duty, a,nd the amount of complication 
8nd worl, involved would. be out of ull proportion to the benefit. They 
~b  considered whether the assistance could be given in the form of a 
hount:l", ,That idea. however, did not commend itself to them, hcc/l,use 
on ~ into the facts ns plAced before them they were satisfied that the 
imposit,ion of a  5 per Cl'nt, dutv would not be 8, heAVy burden on electric 
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ulE,tflllntionl! or IIdcl upprecillbly to their cost. They gave 1:1. particular 
~ a  of the figures they had obtained in thtl case of one big electrical 
;nstaUntlOu, ani! the effcct of the duty in that, case would be that, although -
~h  whole installnt.ioll ",oulcl cost ]() )1I1.hs, the duty payable on the rubber 
IDslllnttld cAbles would only nmount to Rs, 2,500, which is onlv one-fourth 
of ~ per cent. of the cost. The Govornment of India thouKht that the 
Tariff Board hl\d given good reasons for their proposal, that it was desirable 
that thc mnnufllcturp. of cables in India ;;houlc1 lIot be under nny hRndioap 
nnd that the imposition of. the ;j per cent. duty would not be a serious 
burden OIl industry or on electrio installations. 

~'h  as regal'ds the secoud propos.al, the 'l'taritl Hoard have pointed 
out that, in considering what duty would suffice to give equality of tari1f 
treatment to the manufacture of printing type in India., you have to 
c(msidl'r  both those manufacturers who import type metal (which is an 
alloy) ond make type out of the imported metal, and those manufacturera 
who buy the VQlious meta.ls required for malting the type metal as for 
example lead and antimony, and manufacture their type metal themselves. 
They found that 'fl somewhat In.rger duty wOuld be' necessary to produce 
tariff equality in the case of those who imported type metaL 'l'he rate 
of duty they have actually'ptopoled ia one ~a  ~  that ia, on 100 
pounds, it would. bEl R~  6-4-0. That. gives; a very little more thanactuBI' 
tariff.eqmllity. If you ~  to try ~ abiOlute eqUality, neither 
nlore .nor leea, then the duty ollghtto be lis. 4-8-0 per 100 pounds in the 
~ of thoae who make their own type metal and RB. 5-8-0 per 100 pounds 

in the o8l!e of those who import t,heir type' metal. I think the Tariff Board' 
quite rightly thought it desirable to make it an' all round rate leaving a 8mall 
margin, because in' these c8seB it is rather' ,diffioult ,to ealoulate eXRctly 
to the last pie;' The new duty will 'rectify mattera for the Indian manu-
fneturer who manufactureS at present only tae inferior kinds of type, for 
really high 'o18s8 tYpe is neit made in India at present,' The duty will be 
substantiflHy higher than 2i per cent. on the inferior type which is mainly 
importt'd from Germany. . On the superiol' kind of ,type, the price of whicn 
is Rbout Rs,. 2-0·0 a pOUJ:ld or ,higher,. the duty of one anna per pound will 
a.mount t.o 31 per cent. or les8; that is to say, it makes very little differenoe 
3S regards the superior kind 'of type, but in the ca,e of the inferior kind <.r 
type, tIlt! Indian manufaoturer will no longer be subject to n.ny handioap. 

1'h0ge; Sir, are the reasons which have led the Government to bring 
fOl'\\'Al'd thiR Bill, in order that the manufacturers of eleotric cables a.nd 
h~ mlUlufRcturerA of printing type in India should no lon,:rer be subject 
to lin,'" ltnndi('np as a result of the tariff duties. Sir, I move. 

Kumar QangaDand SIDh& (Bhaga.lpur, Purnea and the Santhal Par-
gllDas: Non-l!uliammadan): Sir, I intervene in this debate ~' to aRk 
for further elu('idation of certain points in connection with this Bill. The 
HonourRbl(> the Commerce Member has explained at length wh;V he did 
not, give effect to one of the two recommendations of the Tariff HORrd, 
nnrnely. that with regard t<> the removal of duty on black rod. Wha.t I 
want to know is. if he hft" not given effect to that part of the proposal, 
how wiII the a ~  with regard to which this inquiry was made, be 
removed? The Honollrablp Membflr hns further sa.id hhat there is no 
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-question of protection involved in the present Bill. The question of pro-
tection, of course, as indicated by the Tariff Boa.rd, will have to be 8Xamin-
.ed by the Boa.rd, but they have said that 8. prima faCie case hilS t:etln. 
made out in rega.rd to the question and that it is a fit case for being 
referred to the Ta.riff Boa.rd. What I want to know from the Honourable 
the Commerce Member is whether the matter of proteotion will he refer-
red to the Tariff Board or not. Then, lastly, there is one ~  point 
about which I want information. It is with. regard to the sales of cable 
wireR to the Telegraphs DE!parlment. In the evide.ncc it has been stated 
·that the coble wireR are taken by the Telegraphs Department, irrespective 
of the import duty, that is to say, when the prices are computed, the 
import duty is not taken into account. Whether any communication with 
the Telegraphs De.pa.rtment is going on about this ma.tter or not, I wa.nt 
to know. Tha.t is all. 

Kr .•. S. Seaba AyyaDlu (Madura and Hamnad cum Tinnevelly: Non-
·Muhammadan Rural): In speaking on this motion I wish to bring pro-
minently before the House one or two points. I see that the reference 
'Was made to the Tarift Boa.rd by the Government as early as 1925 and it 
h86 taken four long yea.rs for them to make this recommendation. I IWl 
aware that as ma.ny as 92 ·articles had to be examined in this connec-
tion, but even then, there ought to btl a t.ime limit within which the re-
commendation has to be ~  Once an industrial undertaking applies 
for help and protection to the Government, it means that it hilS already 
8uftered under the t,a.riff system; and because of the inconveniences that 
they have felt already they seek the protection of Government. And if a. 
period of four years expires before an." recommendations are made. the 
(3onoerns concerned will pracbically reach the very end of their existence, 
and it may not be possible for all concerns to sta·nd this long waiting and 
wBllte of time. . 

Another point which I want to elnphasise is this. I seo from the 
·evidence of Mr. Leake, whoilpoke on behalf of the Indian Cable Conlpany, 
that, though, origiQally, the whQ}e concern W8S started on a. rupee c!ipit&l 
basis .aDdthere were many lndiao sha.reholders, ;yet, Ii8 time went on, 
the Indian shareholders began to give up their shares. The reason assign-
ed by him was that the Indians had. ceased to have confidence in tht! in-
dustries.· Then, again, about Rs. 3 lakhs worth of preference ha ~  were 
offered and only to the extent of about Rs. 80,000, Indians purchased 
suoh shares. There &lso the reason given was that the Indians bad  lost 
all confidence in the industries. I would ask the Honourable the . COM-
merce Member to expla.in to the House whether this wa.nt or 10000R of cnn· 
ndence in the industries on the part of the Indians was due t,O the in-
lictivity of the authorities ooncerned in giving them relief, or t·o other 
causes whatever they might be. I wish Vel'V much to be assured that 
~  was not due to inBCtion on the·part of the' Government. 

In 0. C8se like this, in the matter of laying down a policy for 8 reason-
-able customs tarift, the primary oonsidemtion must· be the relief that the 
Government is able to give to the industries concerned; and if the b ~ 

·begin by taking up sha.res, and then, in the course of the progress 
·of the industry, cease to have confidence in the industries which the\" 
wanted to promote and back out by giving up the sha.rea, that disoloRt'·>: 
a .state of things which requires some explanation. One other point is 
thIS. I find that toda.y les8 than half of the entire share capital is OWfW(j 
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by Indians. It is perfecMy true that the whole concern was started on 110 

,rupee capital basis; but it would be more ~b  if ,the Indians owned 
A larger il,umber of shares also. I would ask the Honourable the Com· 
merce ~b  to enlighten the House on all these three points. 

Mr •• ,<I.ADey (Berllr Representative): In connection wit.h this 
measure, the HOllSC ,dB really thank t.he Honourable the Commerce Mem-
ber for having' brought in the Bill immediately after the rec0111mendatioDS 
of the Tariff Board hnd been made, but thl1re 11re one or two point" which 
strike me as of some importance. 1'heir Report brings to light prominent,. 
Iy one of th(, glaring ddects of the policy on "'hie}l ClIlr CURtOlllf' turiff 
is based. We find here thnt tht'l v ~  knew fullY well thAt this 
indUlJtry required 11 certain RInOunt of protection immediat(;)y after it CRme 
into existence, and \'.wjce. dul'iug h ~ ' ~ of these f01,lr ~ a  (fovem· 
me1lt had also madA certain concessions. Hut we find Lhut, in the yeRr 
1927, when the CUI:ltOIllS turiff wus agnin l'eyised, ool'tain nltel'ationfl were' 
mnde, without taking into conslderation the eff\:lct· which thmle nlterations 
might ha,,-e upon this infant industn' which. was atarled in this. C01JDtry" 
The Report has got B v ~ telling sentence. rtseys : 

"While the Colllft&ny t.hu. leO'Ilred lubltantial advantages in compenaation for tlie 
reduction of. dlltyfroau 15 to i6 per eent. on imported wirei and cablee of; 181fpr aizel" 
the entire rePlOval of the duty-sinee .Qct.obar, 192'1,. hll 8ubjected t.he Companv to' 
further inequality in tariff treRtmNlt 'in relpect of the bulk of its manufactured: 
productl." , ' 

This result was not oontemplated when the alteration, was made in the-
customs tariff. That. onl.v indicates that, in. fixing Ollr scale of customs 
tariff, more attention is puid to the question of revenue than its effect upon 
the indigenous industrie!! of this country. That. is one point. Secondly,. 
I find that. although the Tar.iff Board has suggest,ed certnin ~ reo 
medies as ~' required, some of whw,h the Honourable Member has 
taken notice of in the present Bill, it is not KRtisfied 'tb:at they will be suffi-
cient to gUve the proteotionthat the iD.dUltry ~  alid it has itself sug· 
gested that there is a need for giving furiher protection. This is what it 
.ay .. : . ., '. 

"While we believe that this allsiatanoe will remove .thl'l tlU'iff inequality to which· 
the Company is lubj\!cl, it will, by no mr.anl, he lufftcient to enable the Compmy to 
.... bliah· iteelf on a reasonably satisfactory balis. We are ~  under our terms 
of.. refereJice, ,from considering whether, ,and if 10, to what extent; the Company i, 
entitled to AlI8iat.a.nce .in the wwy of proteotion, and indeed the ,time at our disposal 
ia insuflicient for an inquiry into the case for protection." 

I hope the Government; will Yee its way to widen the ~  of reference 
(lIld refer this mntte!' again forfl1rther oonsideration of thf' extended protec-
tion that is needed. As regards the purchase of.ca.blelil by the Telegrnphs 
Department. my Honournhle ' ~ K\lmar GllngRD'llDd Rinhn has already 
rE'ferred to it. hut I ShAll read out a small pn9!!agf:' from the Report. from 
which the pbint ",·hieh hf'· dt>sires to h ~'  he V(\l'y cleirl': -

... 
"It has been rep'resented t.o u& that, in fixing pricea, no allowance was apparently 

made for the cuatpms duty leviable on thi8 CINS of ~  We have been told \'y the 
representative of the C?,Dipany h~  the ~  of ~ ~8  Irrespective of the 
customa duty has beentn vGgue smce the Company submItted Ita fl1'IIt tender UI the 
Telegraphll Department four years ago. ~  conaidfll' that, in view of the declared 
polioy of Government, on thill lubject, the question ,hotlld reoeive earl, at.tention." 
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I believe th'st point will also ~  taken up b.)' the ~ ~ Depnrtment, 
and 11IRt.lv there ~ one suggestIOn of the Tnrlff Board WhlC'h IS of 8 general 
natllre, ' Thev find t.hnt thev make certain suggestions but, some time is 
required for Govemment to come helore the LegislatU!l'e to give the neces-
SRn relief on thf' lineR of their recommendationfl. In the meantime much 
loss is inflicted upon those industriefl whi(lh stand in need of Tillief. Hov-
ing thRt diffloulty in view, t.he 'l'ntiff Board has made It suggestion 'which I 
commend to the attention of the Honourable the Commerce M.ember, 
f1'hey say: 
"We would suggellt, in view of thf'ir urgency, that Government should endeavour 

to ~ '''  the Rcceptance hy the Legislature of the prineiple that relief .1I0uld he 
granted wherever tariff inequality is found to exist, wIth power to take action on the 
recommendations of t.he Tariff DOlII'd in anticipation of the fOl'mal saDl:tioll of the 
Legislature." 

Those are the four points to which I want to draw the at1lention of the' 
Commerce Member prominently. 

IIr. W. S. Lamb (Bunull: ~  I should like to ofter Q few re-
marks upon the motion before the House, Although I am not opposing-
t.hiF< mel.sure, I huvtlthe ~a  objection to the proposed duty on wire as 
I hlld to the duty 011 belting a year ago because it is a tax on ml&chinery. I 
have 1illt,ened carefully to my Honourable. friend Mr. Aney. He referred 
to the losMes whioh thiR industrv had suffered and claimed. ,that Govern-
mrmt hRd not considered the condition of the Company when they took off' 
n certRin duty. It (lppea.rs to me that this particular business, 88 at pre-
sent. ('A)nstituted, is not deserving of protection. As in l;he oase of belting 
II ~' ' ' ' ng-o, the product.s employed in the manufacture of this wire-
com!' mainl" from abrond, even rubber which could be b R ~  from 
BurmA. Therefore lt does ndt seem that. at the present moment, theT 
are entitled to any special consideration in the shape of protection. Con-
cerning-the remarks made by my Honourable friend the Commerce Mem-
bf'1', I would drBw the RUention of th('lHou&e flO this quotation 
from thp neport on printing type. On page 8 of the Report, the Taritf' 
!Board say:· ' . 

"Rnt we think that semI!· allowance should be JIIade for the poI.ibilitv of 0. farther 
imm4'liiatl' decline in the prices of German type. During the last 18 months the pricetl 
of ~ ~  ~  imported ~h  I!ldia ,have. dec:1ined lly two or three Dnnas per pound' 
and It 18 hktlly that tJle lImIt III thIs dIrection hal not, yet been reached. On this 
~ ~h  we recommend that a specific duty of olle anna per pound should be levied on 

~ type." 

In the Heport of the Tariff Board on Electric wires Bnd cables, we have 
'this: 

"A general rate of 5 pel' cllnt, Qn.II:U ~ 8  of I'ubber insulated cables, '  . will 
' b~h  be more ~ v  for admll:l1IltratlvP purposes. At the same time it ,viII' 
pro\'lde slime ~  !'Ialllllt the, drop III prices due to cheap continental imports and' 
thll I'ee'ent cuts III PrlC8I; on tbe part of large British firms intel'elted in the Indian 
mOI'i,pt, Fol' the aame .resllun, WP ~  no redurtion ill the ,duty ~ .. d 01;1 thll 
grouncl that oablell of slnaller sIzes which form a quarter of t,he Company 8 output heRr 
a duty of 15 per cent." , 

J pllt it to t.}1(O' 'Honourable ~ '  Member t.hat the Tnriff Board 
IrRW' ~' 'gono beyond th(nr t.erms of referEincc in this matter. As a 
!Dfltt.pr of fnet . I thinJ( it W(luld he H ~' excellent thing if we had a further 

~ ~  b ~  thnt wotl!d givE' llfl CuJl pnrtiCtllllrS of the stunding of all 
~ engaged m such bUSIness nnd we should Imow whether. and to what 

(>xtf'nt, we SllOUlrl hnve oql1alisnt.ion of ,1uty. and to what extent we shall 
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be D;lerely putting additional dividends into the pockets of people WIIO quite 
p08Rlbly may have entered a business which could never be done profitably 
in India. I should like 'to hear what the Honourable the Commerce 
Member has to say; in this connection. 

~ ~ ab 8 S~ GlOri' BalDy: I ~ '  tr.y to dell,l hriefly, Mr. 
President, with the pomts taken Ly the \,Llrious Hunow-tlble Members who 
hav{l spoken. In 'the first place, I may notice the point raised ~' two 
tipenkcrs regarding the infonnation received by the Tariff Board that, in 
compnring priceR, the Telegraphs Department did not take account of the 
import duty. I had hoped that, my fionoUll'abJEl colJl:lagoo, Sir Hhupt1ndra 
Nath Mitra, would have b ~  here ttl answer the inquiries mude .• lmt I 
·CRn give the Honse Rome informntion. When we got the RepOli of the 
Tariff Board we referred that particulal' question to the Department of In· 
dustries and Labout, who at onceclllled for a report· from h~ Telegraphs 
Dcparhneut. It iR quit,e clear, of course, that, under the ordinary pro· 
cedure and rules, it is ~ a  in fact obligatory, that account should be 
taken of the import duty when you compare the price of importpd mate· 
rinl with the price of materials madem India, and knowing as I do the' 
interest my HdDOllrable colleague, Sir Bhupendra Nath Mitra, takes in 
tbnt questi9n, I have 1),0 dl)ubt he has alreud)-taken appropriate action in 
respect of 'the Telegraphs Department. It is not. a matter which falls 
.directly within my own sllhere. . 

h~  h~ question was raised, I think b), rnore than one speukt!l', us 
~  thfl .opinion of the Tariff Board that, in ~  of this kind, it 
should be open to them.. to investigate, not only into the question of tariff 
.equality, but also into the question of Pl·,)tection. 'rhe vinw whieh the 
Government of India have taken Crorn the fil'st },lI\S been that the question 
whether the Tariff BOl1rd should report about protection for a pnrticlliar 
'jndustry, is n matter which Ulust be. decided by t.he Government of Indin 
itself. They did not cOll&ider that it wt\S n matter which could be left to 
the Tariff Board to decide on its own initiative. The two inquiries which 
the E'oard have made about dectlric c'Ilbles and priol,ing type were both of 
them limited to the question of tariff equality. In the first case, if my 
recollection is right, 8 represeDtatiun waG received by the G .. )Vemment of 
Indin about cables, complaining that the duties the Comps.ny had to pay 
on their imported materials were higher thanthf'! duty I)n imported cables. 
The Government of India feferred this lIpplication to the Tariff Board. My 
recollection is that the question of protection was not speoifically raised 
by tbe Company itself. At the same time that this reference about cables 
was made to the Tariff Board, a number of otber similar rE'ferenc('t: were 
mnde,Bud sirnu1toneously the Tariff Boarel was empowered to investigate. 
on its own motion, any applications that it might receivtl from DlIlDmac· 
turers, making similar complaints Rnrl asking for tariff equality. The 
second inquiry was initiated in that WRy. . The 'rariff Board t.()ok it up 
because it h'od been authorised to do so in general tenos. 
I will consider what Honollfable ME'lllbers have said today as to the 

desirability of allowing the 'rariB Board to investigate the protection of 
particular industries of their own motion, but I do not oxpect that I shaD 
find it possible to modify the view which Government have hitherto taken. 
If our decision is adverse to the proposal, it may be desirable to call the 
a.ttention of manufacturers to the foot that, if they want the ques-
tion of protec:tinn examined, they must specificalI:v ~  the Government of 



THE INI>IAN TARIFF (AMENDMENT) BILL. 1597 
-, ' 

India to order an inquiry. Possibly Were is some IPiscOll()eption in regard 
to the procedure, and 11 clear statement would go 8 long way t.o set the 
mattell right. 
My Honourable frienel, Mr. Besha Ayyangnr, refelTcd to the long delay 

which had occurred in dll'aling with this ~  I imagine that pro-
bably the Tariff Hoard postponed the applioation of the Cable Company 
untii they had deH.lt with moro urgent matters which required atten-
tion first. The 'Cable Company had in 1923 received definite concessions 
irom the Government of India., both with ~ a  to the rluty on black rod 
nnd also the duty on raw rubber, and for th9t ~aR  probably' the view of 
the 'l'l1riff ~  WIlS tilat more urgent mntterr, should he dispoBed of hefore 
they could deal witl! this mattt,r. 

'fhcn he put a furthel' qutlstion to ~ flS to the reasoll for thE' hwk of 
confidence which Indians had displayed in t,he fortunes of Cable Company, 
nnd Iw wSllted to lroow from me wh9.t r thought the reasons were. He has 
the advantage over me in this respect, h ~ I have no information at all 
I\S to how t.he RhareR of thnt Company are held. The Honourable Mem-
ber a~8  ,  .  ' ... '. 

JIr. K. B. Blaha AyJanpr:Mr, J.t'l.Bl(c says 80 in bis evidence before 
the Tariff Board. 

The Honourable Sir George Jr.alD.y: 1 full v accept the HOnburabl1' 
Member's statement on that point. I am quite sure he would verify Rny 
-stntement he made before making it. 

As to the reasons which brought about that result, I don't. think I 
iun in a. ~  position than a.ny Member of the House to express an. 
·opinion. I imagine that, in All probability, the investoJ,"S thought the 

~  of t,he Company ~  no.t particularly ~ 8  Qnd if. that was 
'so, they would llaturll.ll:v. not .invest t,heir money in it. This is a. purely 
gent>oml observation and I hove no speeiRJ infortnn·tion on t.lte. subject . 

• My . Honourable friend, Mr. Aney, mentiooed unother point, namely the 
'Suggestion of the 'l'nriff Boord that A convention should be established by 
'''hich, when they recommended 8 change in: the duties so aB to equalise 
mattel'S for the Indian manufacturer, Govermnent·shouJd take action at once 
'And subsequently ~  their proposals for the approval of the Legilduture, 
When the Tariff Board ptOposeR to bring about tariff equality by the 
reduction or remission ·of duty, then the Government of India. hav(J powers. 
'Under section 23 of the Sea Powers Act, to remit or reduce the ~  and 
1. think we have in certain 68ses taken action under that section when we 
thought it appropriate. But it seems to me. a totally different ma.tter 
when the Tariff Hoard mAkes a proposnl that we should inCrE:RSP duties 
or impose a duty when it does not {'IXiSL, because that iii n lllutter whieh 
is poculiarly within the province of the Legislnture, Bnd I should h('sitate 
'Very long before I asked the Legislature to confer upon thf' Executive 
'Oovernment a powor of tha.t kind. It is tnle that, under the Provisional 
Collection of Taxes Act, there is 8 similar procedure as regards proposals 
included in the budget, ~  personally I don't think the t,wn CRseR are 
.analogous, because the budget proposals of the Government 9.re im-
mediately brought under the examination of this House, and the ROllSA 
bRR full opportunity of at once objecting to the action of the Government 
or of accepting it, whereas if powers of the kind contemplated bv the 
'Tnrit? Board were taken, it might mean that an interval of three m'onths 
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might clapsI:' bl:'fore the nction of the Government could come before the 
Legisla.ture. I am afraid that the proposal is open to prett.y str.:ong 
objections. 

My Honourable ;friend, Mr. Lamb said that he b ~  on principle to-
1" x duties on any kind of 1Uachinery. I quihl .reoognise theobjec-
-.-OON. tioDs to any duty which tends to increase the cost of 

industries. At the same tillie, I think the position of the Government iu 
this matter is perfectl.v .clear, aDd I dealt fully with it in September, 1927,. 
when the Bill for the remission of duties on .machinery was under con-
SIderation. I mnde it plain then that, if it was subsequently found h ~  
in order to S ~  equality of tRriff treatment, or in II· Ruitnble Cf\.8C if it 
,".IlS necessll'ry to give protection, Government would not hesitate to pro-
pOI."e the imposition of duties on particular kinds of machinery. . 

Then he raised the question that the Tariff Board had, in their proposals,. 
included something more thlAn pure tari:! equality, something of the a ~  

of protection, and he read to the House passages from the Report which 
b ~ out this view. The view Government take about that is just this .. 
RNld strictly, I think the oriticism of 'the Tariff'BOard proposal is probnbly 
justified, but at the same time, after the experience I -have had of' 
'IaritT Board work, a.nd knowing 88 I do h ~ ~8 O£. oalcula.ting 
exactly in a matter of. that kind, I think my own feeling would a.l.ways. 
be, that it is better to leave a small margin; jf you are removing the· 
handicap under which the Indian manufacturer has hitherto laboured, then' 
it is desirable that you should have a margin and make certain that you do· 
rtimove the hllondicnp. It is 0 very small matter. The margin allowed by 
the Board would not mean, I suppose, a difference of more than Rs. 2,000-
or Rs. 'B,OOO '" year hi. the total payments of duty Itll over India. It is:-
G "ery smAll mAt.ter, indeed, Qnd a small mM"gin of thnt kind dO('s not 
seem to be open to any particular objection. 

I have just received, I Rm glad to say, Mr. President, from my Honour-
able colleague, Sir Bbupendra Nath Mitra, information 88 regards the point 
that I refelTed to Rt the beginning of my speech. The position is this. The· 
Telegraphs Department have made it clear, that in fact they do take the-
import duty into account when they are comparing prices. . Therefore it 
is evident that the information given t.o the Tari! Bonrd I::y the Indil\D 
Cohle CompAny on that pll,l·ticular point WRS ~  No doubt it was 
given in perfect good faith, but the actual position is that the Telegra.phs: 
Department, like Qny other depa:rtment, is bound by the stores rules, Bnd 
lUlder the stores rules, they must include the customs duty in comparing 
prices. I think that covers ~  the point,s I need notice. 

Xr. President: The question is: 
"That. thA Bill furtbpr to aml'nd the Indian Tariff Ad, 1894, for certain ,purpo_ •. 

~ t.aken into collsideration." 

The motion was adopted. 

Clause 2 WAS added to the BilL 

Clause 1 was n.dded to the Bill. 
The Title Bnd the Preamble were added to t.lle Bill. 

'l'he Honourable Sir GeOl,e BalDy: Sir, I move that thl:'Bill be passed; 
The motion was adopted. 
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. fte BODOUr.ble 8tr BroltDdra 111'_ (Law Member): Sir, I move for 
{elive toO introduce l\ Bill further to amend the Transfer of Property Aet. 
lA82, for !'f)rt,ain purposes. 

Sir, in explaining the /;lim and scope of the Dill, 1 have to crave the 
:indulgence of the House to btlBr with me for Il short time because it is ~ 
highly technical mellsure. There is nothing spectacular  about the Bill, 
nothing stimulating, nothing provocative, nothing emotional. It is Il plJl:tt 
lawyers' Bill, appealing to cold re&8on nnd possibly conducive to sleep fOI 
th(! non-lawyer. I shall however endeavour to  explain the measUl't' ill 
ftimple llnd popular language, so that my non-lawyer friends here may Cl\sl, 
vhtlir votes with an !lPpreciation 9£ the nature of the measure. Sil', the 
"l'ransfer of Property Act was enacted in 1882, that is, fotty-seven Y't'lIfll 
;ago It w'as the product of the b ~ of a number of eminent aJld erlldite 
16W1Yers and jurists, Rnd is perhaps ·'one of. th'e 'most -carefu'lly drflwll, 
-concise and scientific pieces of legislation in this countrx. As all practit,ing 
lawyers know. it ifl a]so perhaps one of the most difficult Acts on the 
lndinn Statute-hook to construe ,and to apply. The Act is mainly based 
;upon the decisions of the Courts of Equity in Eng1anli prior to the ~ '  

1881, the principles of which had already been largely followed in th<> 
Pl'esidency Towns and ~8 frequently in t·he dist/nets. During t.he ]Ilf!t holf 
<lE'ntury new principles c)f equity havc becn recognised and new ~ '  

.of old principles has heen ml\de according to increasing complications of pro. 
gressive society, The passage of time 11011 /llso revealed obscure pnteh,,'s 
in the Act, some gaps lind defects, and the need for changes, 'fhere hus \well 
much conflict of decisions'in the different High Courts iIi India, Bnd E ~ h 

decisions have been ~  with dift:erent degrees of alacrity in the 
different provinces, Sir, the pUtp08e of 'this Bill is to set such conflict Ht 
rest ond fiJI the gaps, remove the ohf!Curilies' in' the light; of ' ~ '  

nnd give statutory recognition to principles 'Imitable to the condition;;; 'of 
~ country, Bince 1882, the Tranefer of Propert,y Act has been amemlccl 

from ~ to time, according to exigencies, 'about a dozen times, but 
therf' has never been a generftl revision of the Act, This Rill i" an 
endeavour nt such revision. Sir, I mlly mention that the ~ 
Act. in England, lmown I'IS the Conveyancing Act, was paRsed in 1881. 
Tlwre a]so, the Conveyancing Act wus revised from time to tim!', hut 
there was 1\ general revision lind consolidation of the Inw of Property in 
Erglund in 'the yellr 19'25, in th(l light of the experience of the prl'vinus 
44 years. We hll.ve availed ourselves Inrge]y of the guidance which th ... 
English Property Act, (If ] 925 affords. 

SiI', having shown the need of amendments, r propose to explain' ~ 

nature of the Transfer of Property Act. ond the nature of t.hf' propn"'t".l 
amendments without going into detnils. 'l'he a ~  of Propertv A(·t. 
ns the nnme incJieut,cR, deal A with the tronsfer of property. HOnOtlTahle 
Memhe.m Jmow wlmt property is, I muy hf' permittee] to explnin ft)r 
the information of non-lawyers here thnt.' property has been varion"Yy 
classified in low. It, hus, for instance, bf.'cn .classified into tll.ngiblf' nnrl 
intangible ~  • -

-111'. K. Ahmed' (Rn.ishRhi Division: Muhammada.n Rural): What;8· 
tangible property' 

( 1599 ) 
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The HonOUlable BlrBmJendtalll\tler: 1 cnn eltplaln it. by giving nD 
illustmtiol1. The bott.le that the Honourablc' Member hal': in front of him 
is tRngi.bJe propert.y, while his fl'lInchill6.i!! his·mttlll.gibic pJ.'()perty .. ; AJIl'(Jt"pr 
olassifitmtion is ~ a  and incorparctlJ; soother cla.ssification is real snd 
pel'sonul und 11 furthtll' dussifieat,ioll is movable property. These classifica-
tions, Sir, ure ,not ~ h v  flnd t.hey overillp. In tht> ~  01 l'ropm·ty 
Act., the clns!iuficnt,lon of property into movable Rnd immovable has been 
aoopt,ad. That Act denls therefore with the transfer of immovA.hle pro-
perty. )lovable propert.y iH the subject matter of the Indian Contract 
Act. Xow, Sir, I wish to snv 11 word abollt the "'ord "tl'unsfer". Trans. 
fer n:III.'· hl' voluntary or it roily be involunt,ary. It may be effected during 
thf' lift' time of thl' trllnsferor or it ma.,· bf' mnclr by will. 

)(r. E. Ahmed: But how cltn property bt! t,ransferred involuntarily? 

The Honourable Sll Brojendra ~  Well. S;r, again .if I ~ give· 
an ilIustl·ution. If by a stroke of bad luck, my a ~ friend is adjudi-
cated a bankrupt, his property is involootarily transferred to the ~ 

Assignt-'.e. (Laughter.) Transfer, 8S I sl\id. nUl)' be effected eluring the-
life time of a. person, or it lllay be effected by will. The Transfer of Property 
Act deals with voluntary transfers only. during the life ~ of the trallS-
feror. There may be various fonns of such transfer, but the Transfer of 
Propert,v Act deals only with five kinds of transfer. b ~' are: saltl, 
mortgage, lease, exchange Bnd gift. 'l'hnt, Sir, if! thp scope of the· 
Transfer of P.roperty Act. 

I shall now briefly relate t,he stages through which the amendments em-
bodied in the BiJI have emerged. It WSlS 80 fRr bllck itS ]008 that Mr. 
Justice Rampini of th(J Calcut.ta High COU1"t first lHlggested revision of the· 
Act and prepared some valuable notes. :Nothing WQfl dll1le for six yeurs .. 
In 1009, Mr. Justice Rl1mpini's notes welB circulated t.o Loosl Govern-
ments for opinion. The matter again rested for a further period of six 
yeRl'8. In 1915, Sir William Vincent prepared a draft amending Bill 
which \vRs taken up in earnest. again six }EJtlT8 later, by Sir Tej Bahadwl' 
Sapru, the then Law Member. He got Mr. Lal Gopal Mukherjee, now 
a Judge of the Al1ahBbod High Court to examine the Bill in detail, and 
himself made elaborate comments. There was again a hiatus of five yean,. 
till. in 1926, my prfldecessor, the Jate Mr. S. R. nas. cbused a DreHh Bm 
to be prepared, and al80 u supplementary Bill, containing consequential 
amendments of certain othE'r Acts. Opinions of Loonl Governments 
were again sought, 'and on l'eceipt of them. a Committee was appointed in 
1927 to examine all the three Bills, i.e., Sir William Vincent'" Rill nno thp 
two Ems prepared under the guidance of Mr. Dlls,-to eXllmille nil thesc' 
three Bills in detail. This Committee WIlA composed of Mr. t)m:: Ill! Presi· 
dent, Mr. Mul1n, the learned commentator and the present officiating Ad-
TOO8te-Gene.ral of Bombay, Dr. Sen, now n Jndge of the Allahabud High 
Court. and myself as members. We went into this maUer t,horoughly. nnel 
the House will. I trust. believe me when T say thnt we examined every 
singll' reported crAse bearing upon the diftermt. clauseR of thr Bills (Henr, 
hl'ar). Rnd all the relevant English cascs as well. Thc result of our labours 
ia embodied in the Report and in ~ Notes on Clauses which havt' been 
circulated to Honourable Members. We produced two Bills, one for the 
amendment of the Transfer of Property Aot nnd the other a SupplementlIoTy 
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Bill embodying consequential I'Imendments of certain other ~  Acts. 
"i, .. the ManiecI Women's Property Aot of 1874, the Specifio Relief Act 
of 1877, the Code of Civil Procedure of 1908. Order 84, tha.t is. the order 
dealing with mortgages; t.he Indinn Registration Act of 1908., the Indian 
Succession Act of 1925. the !Hindu Transfers 'and Bequests Act of un. and 
1921 of Madras and the Hindu Disposition of Property Aot of 1916. These 
two Bill;; "'ere introduced in t,bis House on h~ 14th of September, 1927 and 
again circulated far opinion. No motion how€lver was made for two com-
plett· SeSRionR . 

Mr. Prllident: Order, order, Perhaps the Hono,urable Member is 
not n""ure of the ten-minuteh rule nt this stage. All tbat he now soys 
can very well be snid on the next motion. for which there is no time-limit. 

The HODourable Sir BroJlDdra JII\ter: Sir, I reserve my obsen'ations 
for the nexil stage. ' It is purely due to my ignorance that I wa, going inW' 
the ma.tter fully. I now move, .Sir. 

Mr. Pr8lldeDt: The Honoura.ble Member may &swell know another' 
rule, that there is a convention established in this House th$t the motion 
for leave is not to be opposed nnd therefore the House does not ~  aD, 
it. 

The question is: 

"That leave he given to introduce a Bill further t.o amend the Transfel' of ProPl'rty 
Act, 1882, ,for certain purpoeee." 

The motion was adopted. 

The Honour,ble Blr BroJendra JIItter: Bir, I introduce the Bill. 
Sir, I move: 
"That the Bill just introduced be referred to a Select Committee con.feting' of the 

following persona:" 

(Sir, before I rend out the names, I ought to mention to the House 
that there hRS heen n slight change from the agenda, with the leave of the 
President. ) 

"Maulvi Muhammad Yakub, 
Mr. M. A. Jinnah, 

Mr. N. C. Chunder, 
Mr. M. S. Sew Ayyangar, 
Mian Muhammad Shah Nawu, and 
the Mover, 

and that the numbet' of members whose presence shall be necealllU')' to ooaatitute • 
meeting of the Committee .hall b. three.' I 

Sir, I was telling the House that in 1927, two similar Bills were intro-
duced in this House. They were oirculated for opinion. No motion how-
ever ~a  made for two complete sessions and the Bills lapsed under 
StandIDg Order 4. That is the necessity for introducing these Billa again. 
In b 88~  when. I took over ~a  of my present offiee, I again 
~  the Bllls ID the light of the opInions received and the caees reported 
8IDCe 1927, and what, I asked the House for leave to introduce today-and' 
for which leave haA been given-are the Bills BO revised. 
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[Sir BrojeDAka Mitter.1 
From: this long statement, the House will, I hope, appreciate that. 

·the Bills have !lOt been brought in in undue haste or carelessly. b ~' are 
'important meaaures, and they have received. a full measure of scrutiny 
aDd cODsideration.' 8 ~ the policy which has been followed in framing the 
amendments is Bet out in paragraph 10 of our report. Wit,h your lettVP.l, 
I pall read lit port,ion of that paragraph: 

"In the Billa submitted to us the policy which appears to have Ioeen followed waS 
·tl>at no amt'ndment ahould be attempted which would merely effect an improvemenb 
in word ins, but that new principl .. of importance which had been judicially TI!CO,JliKed 
·since ~  pusing of the Act should be incorporated. In our opinion, it is a ~  
·course to follow, particularly in an Act which has been in force for {OJ·t.y·five year. 
aDd' to whose phrAleology tbe general public and the legal profesaion have become 
accustomed. Again, it ia not safe to alter any wording which hal received judicial 
interpretatic)D, when the interpretation baa Dl!t led to .ny inoonveIliuC8 mJractice or 
miacarriage of jDIlt.ice We allO a.ree tbat the Act muat be amended to embodY Ilew 
principles. In the amendments wliich we propoee we have .110 endeavoured to remedy 
any defect which hal led to inconvenience or anomalous raaulta. We have allo acteil 
·on the principle that it is undeairaWe to attempt to provide in detail for every possible 
.ronU_sency. No elabol'atiQll ClIO be Uh.ultive, and the only result .of over..(l1abDration 
wnuld be to cr&lllp the "tion of the CQqrtt and to ~a  technicalities. Where 
t herldJ"s .been a conftiCt ~  we have' tmdeavoured to set it at reat." 0 

t t  : •. ~ . 

. Thllt, Sir, is the policy we have followed in suggesting the amendments. 
The important amendments suggested are set out in paragraph 11 of t·he 
Rpport. They a.re these: 

"The omission of the words 'Hindus an·d Buddhists' ill aectioll. 2 wherehy the provi-
siolls of Chapter II will apply to all cases except those go,'erned hy a apE'cial J'ule 
oof MuhammadAn Law." 

I IlIa \0 ment,ion that  that amendment was made b a ~ the Transfer of 
Property Act,8S amended, would ndt be in 'coliftict witlf nny ·principle· 'If 
Hindu or Buddhist Law, but Muhammadan Law hRs been left untouched. 
''fbI'' next is: 

"Th ... proviRill1l making  registration amount to notice of a registered document;" 

'Ilnd' 

"the provision making constructive notice to An agent notice to the principal." 

This principle has boen accepted in England. Then-

"the validity of transfers in fa\olll' of 1\ class, whl'll some ~  of t.hnt ,·latHS 
1<1'1' nnahle to take." 

Sir. 001' amendment is nothing more tha.n the decision of the Privy Council 
on tltill ~ a  of cases which gave rille to m.uch corUlict of decisions in this 
countr.\". The next is: 

"thl' vAtidlty of a direction 118 to accumulation for a certain period and for ('prtain 
~  ! 

Here aga·in ·we have followed the principle laid down in certain decisions 
of ,he PriVY Counoil where a lot, of llncert,aintv existed before. ThPl1 the 
T1ext amendment deals with: :  . 

"the fttatutory rl'Cognition· of the doctrine of part performance." 
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Here again the principle hRS boen accepUed in numerous cuea in India.. 
'rhen: 

"the ~  registration of sales and mort.gagel reillting to immovable property 
of wbatever value, and of aU 1_ except tbose from month to month or for any term 
not flxceeding one month." 

,Next: 

"The abolition of thl' remedy of foreclolure in the ella of all mortgages e:reept. & 
mort.gage by conditional I&le or an anomaloull mortgage providing expressly for fore-
closure." 

Nl:.xt: 

"the provision compelling a mortgagee to exhaust Ilia remedies againlt the mortgaged 
propel·ty before enforcing his per80ual remedy." 

This RmondUleutwas Df'p.cssitatec:l by tbe ' ~ oC Jaw,Jers in prac-
tically every provinoe that very ofton a creditor puts hia debtor into jail 
before exhltusting the remedieS against the plOperby mortgaged to him for 
thl' satisfaction of his debt. 

The next amendment we pl'Opose is provis:on rego.rd.ing sa!es without 
the intervontion of the Court. 'J'he next is the extension of the principle 
of "subrogation"; then the modification ~  h~ law of "merger"; and 
lastly pro"ision requiring leases to he executed by both parties. This last 
amendment, Sir, was suggested by the necessity to a.void uselesslitiga-
tion. 

Now, Sir, my weary tale has come to an end. It is 0. matter of keen 
regret to me that my predecessor did not live to complete the work which 
he had taken up earnestly and with enthusio.sm. But for his active inter-
elilt in the ma.tter, this long overdue necessary piece of  legisla.tion would 
probably still be continuing in the stage of incubatiOD. Sir, I move. 
Pandlt Madan Kohan][a).vi,. (Allahabad and Jhansi Divisions: Non-

Muhammadan Huml): Sir, I b~  to move that the Dame of Mr. M. S. 
Aney be added to the SllIect Committee. 
JIr. Preatunt: The question is: 

"That the nome of Mr. M. B. Aney be added to the Select Committee." 

The motion was adopt.ed. 

Mr. O. Duraiawamy AYY&DIAr (Madras ceded districts and Chittoor: 
Non-Muhammadan Rural): Sir, I move that the names of Mr. V.  V. Jogiah 
and Mr. Amar Na.th Dutt bEl a.dded to the Select Cominittee. 

JIr. Pr.-tdeD': Has the La.w Member got anything to sa.y? 
The HODourable Sir Brojenclra KiUer: No, Sir. 

The ~ ab  JIr. I. Orerar (Home Member): May I be permitted 
to mnve, Sir, thnt the name of Mr. Anwar-ul-Azim be added to the Select 
Committee? 

][r_ Prelident: The questioD is! 

"That the names of Mr. Amar Nath Dutt Mr. V. V. Jogiah and Mr. Anwar-gl-
Azim be added to the Sel8C!t. Committee." ' 

The motion WaR adopted. 

o 
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)[r. PrealdeDt: The question is: 

"That the Bill further to amend the Transfer of rrvperty Act,. 1882, for' 'cortain 
purpoaea be r.of.erred to a Select.. Committee C\.IDlliating of Maulvi ~  Yakub, 
Mr. M. A. Jlllnab, Mr. N. C. Chunder. Mr. M. S. S .. ha Myangar.J.ban Ml1haml,Dad 
Shah Nawaz, Mr. M. S. Aney, Mr. Amar Nath Dut.t., Mr. V.  V. Jogllloh, 
Mr. Anwar-ul-Azim and the Mover; and that the number of members whose presence 
Bhall be lleceaaary to constitute a meeting of the Commit.tee shaIl be three." 

The ~  was adopted. 

THE TItANSFEH OF PROPERTY (AMENDMENT) 
S UPI1LEMEN'l'AU,YBILL. 

The Honourable Sll BI'OJIDdra Kltter (Law Member): ~ 1 'move for 
leo.vc to introdu!le a. BiU ~ . supplePlent h~ a ~  pf ' ~  A ~  
ment . Act (1929): As I have I)1re8qy explained, b~ amendpwlt of, the 
, '1'ra.nsfer of Property Acb will necessitate the' a ~aA  of. . certain' other 
Acts in respect of 'cognate matters and thosc Acts&l'e the Ma.rried 
W ~ ~'  Act, 1874, the Specific ReliefA.'Ct, 1877, ,the Code of 
Civil ~~ lQQ8 • .the Indian Registration Act, 1908, the Indi&1!t SUe-
,cessiou,Aot, .1926, tbe Hindu T1'8WIfera and Boquelts Act. 19)4 and 1921 d 
Madras, and ~~ $Ddu DispttRition of ~ A",t, 1916. 

The motion was adopted. 

The ~ ab  Sir BroJeDdra Kitter: Sir, I introduce the Bill. 

Sit', I move: I 

. '''That the Dill to S ' 8~  the ~a 8 ' of ~ A ~ A ~  1929, 
be referred to .. Select Committee r.on811lt,lIIg of Maulvl Muhammad Yakuh, Mr. M. A. 
Jinnah, Mr. N. C. Chander. Mr. Seelra' Ayya.ngar, Mlan' Mtihammad Shah Nawiu:. 
Mr. Amar; Nath Dutt, Mr. V. V. Jogiah, MI'. A '~ ~ •. and ~ ... ~  ~  
t1l1lt the ~  of Memllerll whose prt'8ence Ilhall ~ neC8lllary to. con1titutq.& meetmg 
of the CommIttee shlllll be three." .  .  .  , 

The motion WIts adopted. 

)[r. President: Sir Rh ~ N~ h l\fitr,,: 

AR the HonourtLhle Member WAR not. in his place tomo'VC his motion'" 
the Assembly adjourned till Eleven of t.hp Clock on Thursday, the 71h 
Mlltreh, 195, . . . " 

·"That the 'Rill further to amend the Workmen'B (',ompemllltion Act, 11)23, for efti'· 
tain purposes, al report.ad by the Select ' ~  be taken into cGftlittilratiiDn." 
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